BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
(By Video Conferencing)

Execution Application No. 03/2022 (W2)
In

Original Application No.35/2021(Wz)

Sarpanch, Parwadi Grampanchayat & Ors. Applicant(s)
Versus

M/s. Om Sai Stone Crusher & Ors. Respondent(s)

BACKGROUND

The Honb’ble National Green Tribunal passed the following Order, dt. 19/05/2021, in the matter O.A.
No. 35/2020 (WZ), Sarpanch, Parwadi Grampanchayat & Ors (Applicant) Versus M/s Om Sai Stone
Crusher & Ors (Respondent).

1. By way of filing this application, the Applicant has raised several issues related to illegal operation
of stone crushing and mining activities by the Respondent on land bearing Gat No. 649 Parwadi,
Tal Bhor, Dist. Pune, the Applicant stated that the said activities are in violation of the
environmental norms, and the same is being carried out in spite of receiving Orders of Collector,
Pune, dt. 27/04/2017 and 19/06/2020, Additional Commissioner, dt. 12/02/2018 and State PCB,
dt. 05/10/2020.

2. The State PCB after initially refusing consent, has now granted consent under Water (P & CP) Act,
1974 and the Air (P & CP) Act, 1981 on 24/11/2020, only for stone crushing which is subject to
conditions. However, no safeguards are being followed and such stone crushing and illegal mining
is continuing to violate environmental norms.

3. Inview of the Judgment of the Hon’ble Supreme Court in the case of Deepak Kumar Vs State of
Haryana, SEIAA clearance is necessary before starting any stone crushing and mining project, and
it has to follow requisite safeguards against pollution. The Applicant has also relied upon the
report of Tehsildar, Bhor, dt. 26/02/2021, to the Collector, Pune that 480 villagers are against
mining, while 304 are in favor. Hence, majority of the villagers are against such activities as they
are detrimental to the environment.

4. We are of the view that legality of mining and stone crushing needs to be considered for
protection of environment, including validity of lease grant of EC by SEIAA, siting norms and
impact of stone crushing. Accordingly, we direct a Joint Committee of SEIAA, Maharashtra, State
PCB and District Magistrate, Pune to look into these issues. If there are violations, then remedial
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action needs to be taken by the said authorities by exercising their statutory powers for
prevention of pollution, recovering compensation for the damage and restoration of the
environment. The State PCB will be the nodal agency for compliance and coordination. The matter
should be finalised, preferably within three months. It is made clear that if adverse action is to be
taken, the affected parties may be given the opportunity for a Hearing. The Applicant may serve
a set of papers to SEIAA, Maharashtra, State PCB and District Magistrate, Pune for compliance of
this Order within two weeks.

In compliance with the aforesaid Order of the Hon’ble NGT, a Joint Committee consisting of the
following members was constituted for inspection of aforesaid unit and submission of the factual
report:

i. Representative from SEIAA - Pankaj Joshi, Member SEIAA
iil. Representative from State PCB - Nitin Shinde, Regional Officer, MPCB Pune
iii. Representative from State PCB - Pratap Jagtap, SRO MPCB Pune 1

iv. Representative from District Magistrate Office — Rajendra Kachare, SDO Bhor, Dist. Pune

The Committee members visited M/s. Om Sai Stone Crusher, Gat No. 612, at Parwadi, Post
Kurangwadi, Tal Bhor, Dist. Pune on 08/09/2021. During the visit, the following representatives were
also present: -

a. Sachin Patil - Police Inspector — Rajgad Police Station, Tal Bhor, Dist. Pune
b. Smt Pushpa Liman — Sarpanch Parwadi (Applicant)

c. Sharad Kisan Bhagat — Dy Sarpanch Parwadi (Applicant)

d. Datta Mangade —Owner of the M/s Om Sai Stone Crusher

JOINT COMMITTEE REPORT IN COMPLIANCE OF NGT ORDER, DT. 01/04/2022, PASSED BY HON’BLE NGT

1. During the visit, MPCB requested all committee members to submit their verification report in
hard and soft copy at the earliest to MPC Board to prepare the final report;

2. After the visit, the Joint Committee members decided to take remarks from:

a. Senior Geologist, Pune regarding lowering and scarcity of ground water levels due to blasts;

b. Agriculture Development Officer, Zilla Parishad, Pune for decrease in yield of crops due to
dust emission form the stone crushing and mining activities;

c. Executive Engineer, PWD, ZP, Pune for damage of the existing village road due to
transportation of heavy vehicles and to check if there are any proposals for alternative road
for transportation of heavy vehicles;

d. District Mining Officer, District Collector Office, Pune as the mining activity is 2-4 metres
away from forest land and also causing damage to villagers’ home.

8y
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The Joint Committee Report is as below: —

Sr.
No.

Applicants’ Allegations

Response

1.

The Respondent’s stone crusher was
established on Gat no. 612, Village
Parwadi, Tal. Bhor, District Pune in
2009 vide sole permission of the then
Gram Sarpanch Shri. Sambhaji H.
Liman, without resolution passed by
the Gram-sabha or Grampanchayatand

thus operating illegally.

Gramsevek, Grampanchayat, Parwadi has issued an
NOC on 29/10/2009 to carry out stone crushing
activities at Gat. No. 612, Village- Parwadi, Tal. Bhoi,
Dist. Pune. In the said NOC, nothing has been
mentioned about the resolution passed by
Gramsabha. (Copy of the said NOC is attached

herewith at Annexure - 1).

Grampanchayat has contended that
due to operations of the stone crusher,
the crops of surrounding agricultural
land are getting damaged and hence,
no permission shall be granted towards

the same.

Regarding this issue, Maharashtra Pollution Control
Board as nodal agency has called for a report from
Agriculture Development Officer, Zilla Parishad, Pune
vide letter, dt. 06/10/2021, 15/11/2021. Accordingly,
Agriculture Development Officer, Zilla Parishad, Pune
vide letter, dt. 07/12/2021, informed to SDO, Bhor,
Dist. Pune that the matter is not related with their
office, and suggested to obtain a report from
Agriculture College or Agriculture Science Center,
Baramati, Dist. Pune.

This office issued a subsequent letter to the Principal,
Agriculture College, Shivajinagar, Pune and Senior
Scientific Officer, Agriculture Science Center,
Baramati, on 21/12/2021 and requested to prepare
such a report. However, both authorities have
informed that there is no equipment or facilities
available to evaluate the damage caused to crops due
to dust emissions and hence, unable to prepare such
a report.

However, the Development Officer (Agri), Panchayat

Samiti, Bhor, Tal Bhor, Dist. Pune vide letter dt.

Page 3 of 10

<=1

42



43

10/05/2021, informed to BDO, Bhor that they have
carried out the inspection of crops standing in the
farm land at Gat no. 663, Parawadi, Tal Bhor, Dist.
Pune which is adjacent to the existing stone crushing
activity and reported that, no dust was observed on
the crop when the crusher was in operation. Copy of
all documents are attached collectively at Annexure-

The permission for stone mining
sought by Respondent no. 1 was only
for Gat. No. 612, however, the
Respondent carried out mala fide and
illegal operations of stone mining in
part of Gat No. 649 as well. Further,
these activities were carried out
without following safety measures and
precautions for the protection of the
local environment. Further, Gat no.
649 is adjacent to the forest area, the
village well, villagers’ houses and

village ZP School.

District Magistrate, Pune has granted permission vide
letter no. Mining/SR/15/2020, dt. 03.11.2020 for
excavation at Gat No. 612, at Parwadi, Tal Bhor which
is valid up to 03/06/2022.
Also, the District Magistrate, Pune has granted
permission vide letter no. Mining/SR/101/16/Pune-1,
dt. 11.04.2016 for excavation at Gat No. 611 and 649,
Parwadi, Tal. Bhor which is valid up to 11/04/2021.
Both permissions granted by District Magistrate,
Pune have expired on 11/04/2021 and 03/06/2022.
SDO/Tahsildar, Bhor, shall monitor further
compliance.
> District Magistrate has granted permissionfor
excavation for Gat No. 611, 612 & 649, Vill-
Parwadi, Tal. Bhor, Dist. Pune.
> Gat No. 818 belongs to Forest Department.
> Board has granted consent for stone crusher
for Gat. No. 612.
From the report of SDO, Bhor, Tal Bhor, Dist. Pune dt.
13/04/2022 and Tahasildar Bhor, dt. 21/12/2021, it is
observed that Gat No. 818 belongs to Forest
Department and no excavation has been carried out
in the said forest land. District Magistrate, Pune has
granted permission for excavation for Gat No. 611,

612 and 649, Village-Parwadi, Tal. Bhor, Dist Pune,
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however, no excavation has been carried out in Gat
No. 611.

In Gat no. 649, mining activity is carried out adjacent
to Gat no. 818 which belongs to Forest Department.
PP has obtained EC from Environment Department,
GOM vide letter no. SEAC-2013/CR 201 A/TC-20n
01.01.2015 for stone quarrying over 1 ha of area on
Gat No. 612, Village- Parwadi, Tal. Bhor, Dist. Pune.
This is valid up to 7 years from the date of issuance.
Also, PP has obtained EC from Environment
Department, GOM vide letter no. SEAC-2013/CR
239(11)/TC-2 on March 2016 for stone quarrying over
4.70 ha of area on Gat No. 611/649, Village- Parwadi,
Tal. Bhor, Dist. Pune. This is valid up to 7 years from
the date of issuance.

However, as per EIA Notification there is no specific
condition about the distance to be left from Forest
Land for the above-mentioned activities.

Copy of all documents are attached collectively at

Annexure-lll.

Respondent no. 2, MPC Board, vide
letter dated 05/10/2020, has rejected
the application of Respondent no. 1 for
renewing the license period for stone

crushing.

MPCB granted Consent to Operate to
Respondent Crusher on 26/11/2020.

The previous Consent granted by MPC Board to M/s.
Om Sai Stone Crusher, Gat No. 612, Parwadi, Tal Bhor,
Dist. Pune was valid up to 31/01/2020. The PP has
applied for renewal of the same vide UAN No. MPCB-
CONSENT-0000092264 on  13.05.2020. This
application was refused by the Board vide letter no.
MPCB/ROP/2010000082, dt. 05/10/2020, for non-
submission of BG, the latest CA Certificate and lack of
response to query letters issued by the Board. After
refusal of the consent again, the industry applied for
renewal of consent vide UAN No. MPCB-CONSENT-
0000101682 on 04/11/2020 with compliance of

earlier refusal of consent. The Board has now granted
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consent vide No. RO-PUNE/CONSENT/2011001290,
dt. 26/11/2020 which is valid up to 31/01/2026.

Copy of documents are attached at Annexure-IV.

The respondents have failed to comply
with the rules and provisions of the Air
(P & CP) Act, 1981, the Water (P & CP)
Act, 1974, the Environment
(Protection) Act, 1986 and other

relevant provisions.

The Board has verified the compliance of consent
conditions of the said stone crusher on 09/11/2020
from the report it observed that the stone crusher is
in compliance with consent conditions.

The stone crusher has provided Gl sheet covering to
vibrating screen, conveyor belts, wind breaking wall
of 20 feet around the periphery of stone crusher to
control dust emissions, provided water sprinkler
arrangement at primary crusher, conveyor transfer
point, finished goods storage area and carried out
tree plantation.

Also, the stone crusher has provided a water fogger
system in the premises of the stone crusher.

During the Committee members’ visit on 08/09/2021,
the said stone crusher was not in operation. However,
committee members found that the water sprinkler
and fogger systems were in operation.

Again, the Board officials visited the above stone
crusher on 15/03/2022 to check the compliance of
consent conditions. During their visit too, the stone
crusher was not in operation.

Copy of the visit report is attached at Annexure-V.

Respondent no. 01 has carried out
mining activities without consent of
the Gram Panchayat and by illegally
obtaining the consent from the

Respendent Nos. 02 & 04.

District Magistrate, Pune has granted permission vide
letter no. Mining/SR/15/2020, dt. 03.11.2020 for
excavation at Gat No. 612, at Parwadi, Tal Bhor which
is valid up to 03/06/2022.

Also, District Magistrate, Pune has granted
permission vide letter no. Mining/SR/101/16/Pune-1,
dt. 11.04.2016 for excavation at Gat No. 611 and 649,
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Parwadi, Tal. Bhor for which is valid up to
11/04/2021.

Both permissions granted by District Magistrate,
Pune have expired on 11/04/2021 and 03/06/2022.
For details, refer to point No. 2.

For mining activity below 5 Hectare, does not require
consent from MPC Board. Copy of MPC Board
Circular, dt. 24.03.2017 is attached at Annexure-VI.

Respondent No. 01 does not keep the
water sprinklers on, and so the residue
from the mines/ harmful emissions and
dust releasing from the operation

damage the crop quality.

Block Development Officer, Panchayat Samiti, Bhor,
Tal Bhor, Dist. Pune vide letter dt. 02/08/2021
informed to Residential District Collector, Pune that
due to mining activity and stone crusher activity,
there is no adverse effect on ground water level and
on the yield of crop. The report also states that the
cracks observed in the homes of villagers are not due
to crushing or mining activity. Copy of the letter of
BDO, Bhor, dt. 02.08.2021 is attached at Annexure-
VIl

The village road between the stone
crusher site and the village is in a
dilapidated condition and the said road

is not repaired, thus, harmful to users.

During the Committee’s visit, Respondent no. 1
informed that the village road is used only for the
transportation of finished goods. Respondent no. 1
also informed that if allowed by the authorities, he
was ready to construct an alternative road from
Yamal Mal to Khusgaon Khind Road (500-600 metre
length), and divert his vehicles on that road in order
to avoid disturbances to villagers.

Accordingly, this Office, vide letters dt. 06/10/2021,
15/11/2021 and 14/01/2022 requested information
from Public Works Division, Zilla Parishad, Pune about
the damage to the existing village road due to
transport of heavy vehicles for the stone crusher
operation, and any alternative proposal as informed

by Respondent no. 1.
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Pune Zilla Parishad, Pune, vide letter no. ZP/CC//7/22,
dt. 17.03.2022, informed that the alternative road
suggested by the PP, from Yamal Mal to Khusgaon
Khind Road has not been included under the road
development programme 2001-2021. So, it means
that the alternative road would not fall under the
Plan. They also informed that they do not have the
authority to give permission to the PP to construct the
road from Yamal Mal to Khusgaon Khind Road.
However, Zilla Parishad has not given any comments
on the damage of existing road. This office, vide letter
dt. 01/04/2022, informed to the Zilla Parishad, Pune
to give an opinion about the damage to the existing
village road due to stone crushing operations.
However, so far, no response has been submitted by
the Zilla Parishad, Pune.

Copy of the correspondence with Zilla Parishad, Pune

is attached at Annexure-ViIll.

The water level in the wells is lowering
and some wells have dried up due to
underground cracks because of

vibrations caused by the blasts.

The Hydro-geological Report submitted by the Office
of the Sr. Geologist, Ground Water Survey and
Development Agency, Govt. of Maharashtra, vide
letter dt. 23/11/2021, suggests that the distance
between mining area and existing ground water
sources is safe from the point of ground water levels.
The excavation of stone from the said Gat no. 611,
612 and 649 are not likely to adversely impact existing
ground water levels and ground water sources. Due
to stone mining at the proposed land, it is possible
that an artificial water storage structure may have
been formed. The rain water may collect during the
monsoon and it may be helpful for increasing ground

water levels in the surrounding area through the
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existing fractures in the land. The said report is

attached at Annexure IX.

10.

The blasting is causing landslides on
adjacent hills, leading to rolling of huge
stone boulders, putting the houses and
life of villagers at further risk and

damaging flora and fauna of the hills.

The SDO Bhor, vide report dt. 28.06.2022, has
included Panchnama report of Circle Officer
Nasrapur, Talathi Parwadi alonwith 3 local Panch
(village residents) that the crusher side of the hiilock
has black hard stone strata which is continuous in
nature. Control blasting is used for extraction of hard
stone. There are no incidents of landslide or rolling
out of huge stones on the other side near village.

Moreover, there are no trees or crops on the side of

crusher. Refer Annexure-X.

11.

Trucks carrying crushed stone are not

covered and hence, causing pollution

During both the Joint Committee’s visit on
08/09/2021 and Board Officials’ visit on 15/03/2022,
the stone crusher was not in operation. Hence, the
Committee is unable to give any remarks on the said

point.

12.

Respondent no. 1 operates at
prohibited times i.e. at night hours,
causing high noise pollution and
therefore, causing health disorders like

insomnia to the nearby residents.

Distance of stone crusher from Parwadi Village is
approx. 1km which is on the other side of the hill, and
it is unlikely that mining activity will cause issue of
noise for villagers. Also, there is no night time
restriction on operation of stone crusher.

The Joint committee carried out the visit during the

day, hence, unable to comment on the same.

13.

Mining work in the Gat no. 649 has
been carried out at a distance of 20 ft
as per sanctions given by Respondent
No. 04. No permission shall be granted
to any stone mining and crushing
machine in the vicinity of 200m from

the Forest Zone.

However, as per EIA Notification, there is no specific
condition about distance criteria from Forest Land.

Copy of documents are attached in Annexure-lil

By
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Recommeridations; -

PP ‘may operate the stone crusher and mhingacﬁﬁtvmtfonnhgsﬂcﬂymthemndibom
stipulated in consent & mining permissions.

PP shall take utmost care to transport the stone metal wlthout nuisance to surroundings.

PP shall constrain the stone quarrying activity to given Gat number, without encroaching into
forest area and same shall be monitored by District Collector.

Tree plantation shall be implemented and increased in stone crushing area.

If any nuisance is reported and found, they shall stop the activity to overcome that nuisance.
Zilia Parlshgd, Pune shall check the possibility of an alternative road at the cost paid by PP for
this ahemaﬁve road with necessary permissions. '

The staone crushing activity shall be operated only from dawn to dusk

Place:-Pune.

. \ . ' ﬁgy‘i
M//
(Pravap Jagtap) , (Nitin Shinde)

Sub Regional Officer, Regional Officer,
Maharashtra Pollution ‘ Maharashtra Pollution Control Board, Pune
Control Board, Pune

(Pankaj Joshi)
Member, SEIAA Maharashtra
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Grampanchayat Parwadi

Mu. Parwadi, Po. Kurangwadi, Tal. Bhor, District Pune.

Mr Sambhaji Hanumant Liman Adv. Prakash Masku Liman
Deputy Sarpanch Member
Outward No. Date: 29/10/09
*Members* No Objection Certificate

Mr. Vitthal Baburao Gore

Mr. Ashok Ramchandra Nanavare
Mrs. Suman Popat Khade

Mrs. Muktabai Bhanudas Liman
Mrs. Kamal Navludas Pawar

Mauje Sarpanch Gram Panchayat Pakhdi, Taluka Bhor, Dist.
Pune certifies that there is no objection to Mr. Vinod Namdev
Mangde operating a crusher under the name of Om-Sai Stone
Company within the limits of Mauje Parwadi village.

This group is from 612.

However, the reason is given on request.

Place: Parwadi

Date: 29/10/09
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.
Fax: 020-25811029 HERTE 2" Floor, Wakdewadi,
Visit us at www.mpcb.gov.in mm Mumbai Pune Highway,
E-mail: sropune1@mpcb.gov.in “” Pune 411003
“Your Service is our Duty”
MPCB/ PUNE/ [ 2.1} - -
1211006 - Fr3 0205] 0C -10-202
To,
Agriculture Development Officer,
Zilla Parishad,
Pune.
Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.
Reference: 1. Hon’ble NGT Order dtd. 19/05/2021 passed by Hon’ble NGT.
2. Site visit carried out by committee members on 08/09/2021.
Sir,

This is to inform you that the Hon’ble National Green Tribunal in O.A. No. 35/2021 filed by
Sarpanch, Parwadi, Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors., vide Order on
19/05/2021 directed the Joint Committee comprising of SEIAA, MPCB and District Magistrate,
Pune to visit the site in question and verify the allegations made by the applicant and submit the
report.

Accordingly, a joint committee visited to the stone crusher on 08/09/2021, during site visit
matter discussed with applicant and stone crusher owner regarding points raised by applicant.
The objections raised by the applicant are directly related to your Department and therefore, this
lead to be checked and verify by our department.

Applicant and villagers raised issue of damage of their crop due to the dust arising from
stone crushing activity and due to transportation of material.

Therefore, in order to comply with the Orders passed by the Hon’ble NGT, the Joint
Committee require the factual information about thedamage to the quality and yield of the crops
due to dust arising due to stone crusher activity.

You are requested to submit the information on the point alongwith supporting evidence
for onward submission before the Hon’ble NGT on the following e-mail addresses at the earliest.

ropune@mpcb.qgov.in
sropunei@mpcb.gov.in

(Pratap Jagtap)
Sub- Regiona Officer, Pune-I
Enclosure: - NGT Order Maharashtra Pollution Control Board.
Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
2. SDO Bhor, Dist. Pune for information and necessary follow-up.

| |
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.

Fax: 020-25811029 HERTY 2" Floor, Wakdewadi,
Visit us at www.mpcb.gov.in ) mm_, Mumbai Pune Highway,
E-mail: sropune1 @mpcb.gov.in N Pune 411003

“Your Service is our Duty”
MPCB/ PUNE/ [21 11152 _ -
Reminder | L 5-F13 O'STJ 1S-1)-202)
To,
Agriculture Development Officer,
Zilla Parishad,
Pune.

Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.

Reference: 1. Hon’ble NGT Order dtd. 1 9/05/2021 passed by Hon’ble NGT.
2. Site visit carried out by committee members on 08/09/2021.
3. This office letter dtd. 06/10/2021.
Sir,

This is to inform you that the Hon’ble National Green Tribunal in O.A. No. 35/2021 filed by
Sarpanch, Parwadi, Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors., vide Order on
19/05/2021 directed the Joint Committee comprising of SEIAA, MPCB and District Magistrate,
Pune to visit the site in question and verify the allegations made by the applicant and submit the
report.

Accordingly, a joint committee visited to the stone crusher on 08/09/2021 , during site visit
matter discussed with applicant and stone crusher owner regarding points raised by applicant.
The objections raised by the applicant are directly related to your Department and therefore, this
lead to be checked and verify by our department.

Applicant and villagers raised issue of damage of their crop due to the dust arising from
stone crushing activity and due to transportation of material.

Therefore, in order to comply with the Orders passed by the Hon’ble NGT, the Joint
ttee require the factual information about thedamage to the quality and yield of the crops
due to dust arising due to stone crusher activity.

Once again you are requested to submit the information on the point alongwith supporting
evidence for onward submission before the Hon’ble NGT on the following e-mail addresses at the
earliest.

ropune@mpcb.gov.in
sropunel@mpcb.gov.in

Yours Faithfully,

(Pratap Jagtap)

Sub- Regional Officer, Pune-I
Enclosure: - NGT Order Maharashtra Pollution Control Board.
Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
2. SDO Bhor, Dist. Pune for information and necessary follow-up.
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Pune Zilla Parishad, Pune

Department of Agriculture,

Ja.No. ZP /Agriculture/T-3 Unclear /21
Pune — 1, Dated 7/12/2021.

Copy,
Hon. Sub Divisional Officer
Bhor Subdivision, Bhor

Subject: - Complaint lodged by Hon'ble Sarpanch of Gram Panchayat Parwadi against M/s
Om Sai Stone Crusher.

Reference: - Your letter no. 1083 dated 2/12/2021

In view of the above context, a report has been sought from this office regarding adverse effects on
the production of crops in the area due to the stone produced by M/s Omsai Stone Crusher at Mauje
Parwadi, Taluka Bhor. This issue is related to pollution and crop damage due to pollution. It is not
within the purview of this office to assess such damages. Although, a report on this subject should
be called by the scientists at Krishi Vigyan Kendra, Baramati or by the scientists at Krishi
Mahavidyalaya, Pune.

Agricultural Development Officer
Pune Zilla Parishad, Pune

Copy: Courtesy for information
1. Hon'ble Divisional Officer, Maharashtra Pollution Control Board, Pune
2. Hon'ble Sub Divisional Officer, Maharashtra Pollution Control Board, Pune

Agricultural Development Officer
Pune Zilla Parishad, Pune
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, - Indian Council of Agricultural Research, New Delhi.
H e Agricultural Development Trust's -
3252‘;’;‘;{::,, e, KRISHI VIGYAN KEN DRA, BARAMATI
Baramati ~ " AtPost. Malegaon Khurd, Tal. Baramati, Dist. Pune 413115. ICAR

Phone : 02112-255207, 255327, Fax : 02112 - 255227
Emaxl kabmt@yahoo com, baramatikvk@gmail.com, Web : www.kvkbaramati.com
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Indian Council of Agricultural Research, New Delhi.
Agricultural Development Trust’s

Agricultural Krishi Vigyaan Kendra
Develeopmental At Post. Malegaon Khurd, Tal Baramati, Dist. Pune 413115 ICAR
Trust, Baramati Phone: 02112-255207, 255327, Fax: 02112-255227

Email: kvkbmt@yahoo.com, baramatikvk@gmail.com, Web:
www.kvkbaramati.com

F. No: 2544 By Post Date: 30/12/21
220/07 - FTS - 0063

Copy,
Sub-Regional Officer

Maharashtra State Pollution Control Board, Pune
Regional Office, 2nd and 3rd Floor, Jog Center,
Wakdewadi

Pune - Mumbai Road,

Pune-411003

Subject: About the original application C35 / 2021 (WZ) to Hon’ble Green Tribunal,
Sarpanch, Gram Panchayat Parwadi, Ta Dhor v. the loss of M/s Omsai Stone Crusher
Reference: Letter Ja/No./Uprakapu - 1/21122] - FTS on 21/12/2021

Sir,

According to the above reference letter, the stone produced by M/s Omsai Stone Crusher at Mauje
Parwadi, Taluka Bhor has reportedly adversely affected the crop production. However, the
assessment of such losses is not in the mandate of our Center for Agricultural Sciences, but is related
to agricultural research. However, the Central Government and the State Government's Agricultural
Research Center should follow up on the redressal of such grievances.

Yours faithfully

Dr. Jadhav R. M.
Chief, and senior scientist
Shardanagar, Baramati
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Telephone no. 02426-243222
E-mail adaspiane@gmail.com
E-mail-upghmpkv@gmail.com

Ja.No. Krumavi /2385/2021

20
Trams\ahon 1'\,10%@_
at. 0?/0\/9_9_, .

Government of Maharashtra
Mahatma Phule Krishi Vidyapeeth, Rahuri
Office Associate Dean, College of Agriculture, Pune-5

Address: Central Complex, Administrative
Building, Mahatma Phule Agricultural
University, Rahuri, Tal. Rahuri, Dist.
Ahmednagar PIN 413722.

Date: 7 JAN 2022

Subject: Original Application No. 35/2021 (WZ) from Hon’ble Green Tribunal
Sarpanch, Gram Panchayat Parwadi Taluka Bhor v. Main Omsai Stone Crusher and

Reference: Ja.No./Uprakapu-1/2112 21-FTS 0070, dated 21.12.2021

Copy,
Deputy Regional Officers,
Maharashtra Pollution Control Board,
Pune
others
Sir,

As mentioned in the reference letter, there is no system for assessment of crop damage available in
this college. Information courtesy.

Yours faithfully

Associate Dean
College of Agriculture, Pune
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Panchayat Committee, Bhor
J. No. Krishi / Astha / Vashi / 199/2021
Bhor Date: - 10/5/2021

Copy,
Hon'ble Group Development Officer (Class-1)
Panchayat Committee, Bhor

Subject: - Regarding permanent closure of stone crusher and mining at Mauje Parwadi, Taluka Bhor.
Reference: - Your letter J.No./Pancha/Vashi/2/369/2021 Bhor, Dated 12/4/2029

Sir,

A letter regarding permanent closure of stone crusher and mining at Mauje Parwadi taluka Bhor has
been received by this office and accordingly, the following report is being submitted to you on how
or why the dust of crusher and mining stone machine is affecting the crops based on inspections
carried out on dates 5/5/2021 and 10/5/2021.

On 5/5/2021 and 10/5/2021, (Om Sai Stone Crusher) we visited Group No. 612, Mauje Parwadi,
Taluka Bhor and inspected the stone crusher. The stone crusher was in group no. 612, and while
inspecting the adjoining farm groups, Jawar and Okra crops were found in group no. 663 and no
standing crops were found in the rest of the adjoining farmland groups.

Jawar and Okra crops were found in this group no. 663, and no dust was found on both the crops
and no effect of dust was seen on both the crops at first sight. No dust was found on the trees in the
adjoining group and along the road, and since there is no standing crop in the adjacent groups, it is
not possible to say how the crop is affected by the dust of the stone machine.

Itis also suggested that a technical committee of the Coilege of Agriculture or the indian Council of
Agricultural Research should conduct a physical inspection while the crop is standing in the field.

Mr. S. A. Patil Mr. V. H. Koli
Extension Officer (Agriculture) Extension Officer (Agriculture)
Panchayat Committee Bhor Panchayat Committee Bhor
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Environmental Conditions:

1) Only ongoing/existing lease are recommended for renewal. The validity period of
the EC will be as per MoEF Notification but limited by the period of lease.

2) Precise mining area will be jointly demarcated at the site by officials of

Mining/Revenue Department prior to mining operations, for all proposals under




consideration. Record of such site plan, duly verified by competent authority shall
be maintained.

3) Where the quarry is in a hilly terrain and where some part of the hill is already cut
for quarrying, further hill cutting shall not be done. In such cases, deepening the
existing operational area may be preferable done.

4) The lease holder shall undertake adequate safeguard measures during extraction
of material and ensure that due to this activity, the hydro geological regime of the
surrounding area shall not be affected. Regular monitoring of ground  water
level and quality shall be carried out around the mine lease area during the mining
operation. If at any stage, it is observed that the groundwater table is getting
depleted due to the mining activity; necessary corrective measures shall  be
carried out. District collector/Mining officer shall ensure this.

5) Effective safeguard measures, such as regular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of particulars matter

 such as loading and unloading point and all transfer points. Extensive water
sprinkling shall be carried out on haul roads. It should be ensured that the Ambient
Air Quality parameters conform to the norms prescribed by the Centrai Pollution
Control Board in this regard. The status of inplementation of measures taken shall
be reported to Environment Department and work shall be completed before the

start of sand mining.
6) No tree-felling shall be done in the leased area, except only with the permission

from complete authority.
7) Shall necessary statutory clearances shall be obtained before start of mining

operations.
8) Mining shall be limited to day hours time only. The loading shall not be done during

night hours. .
9) No mining shall be carried outin the safety zone of any bridge and/or embankment.
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11) The lease holder shall obtain necessary prior permission of the competent
authorities for withdrawal of requisite quantity of water (surface water and
groundwater),if required for the project. v

12) Wastewater, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

13) No wildlife habitual will be infringed.
14) Environmental clearance is subject to obtaining clearance under the Wiidlife

(Protection) Act, 1972 from the competent authority, if applicable to any project.
15) Green belt development shall be carried out considering CPCB guidelines includir,y
selection of plant species and in consultation with the local DFOf/Horticulture

Officer.

16) Parking of vehicles should not be made on public places.

17) Transpiration of materials shall be done by covering the trucks/tractors with
tarpaulin or other suitable mechanism so that no spillage of mineral/dust takes
place.

18) Appropriate imitative measures shall be taken to prevent any king of pollution. It
shall be ensured that there are no leakages of oil and grease from the vehicles
used for transpiration.

19) Vehicular emissions shall be kept under control and regularly monitored. The
mineral transpiration shall be carried out through the covered trucks only and the
vehicles carrying the mineral shall not be overloaded.

20) Special Measures shall be adopted tc prevent the nearby settlements from the
impacts of mining activities. Maintenance of roads through which transpcraticn of
minor minerals is to be undertaken, shal! be carried-out regularly

21) Dispensary facilities for first-aid shall be provded at the site.
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22) Occupational health surveillance program of the workers should be undertaken
period leally.

23) Provision shall be made for housing the workers at site, if required, with all
necessary iinfrastructure and facilities such as fuel for cooking safe drinking water,
medical health care and sanitation etc.

24) Ambient air quality will be regularly monitored at the site and the nearest habitation.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by CPCB. ' _

25) Measures shall be taken for control of noise level to the limits prescribed by CPCB

26) Regular Environmental Audit shall be annually carried out during the operational
phase. . _

27) Digital processing of the entire lease area in the District using remote sensing
technique shall be done regularly once in three years for monitoring and submit the
report to the Environment Department.

28) The funds earmarked for environmental protection measure shall be kept in a
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the Environment Department. :

29) The Mining officer shall submit six monthly reports in hard and soft copy on the
status of compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard & soft copies) to the District Collector, the
respective Regional Office of the Maharashtara Pollution Control Board & Regional
Office of MoEF at Bhopal.

30) Any change in mining area, khasara/Gat numbers entailing capacity addition with
change in process and or mining technology, modernization and scope of working
shall again require prior Environmental Clearance as per provisions of EIA
Notification 2006 (as amended) :

31) Mining Officer shall submit the list of blocks satisfying conditions stipulated above to
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shall be made available in public
" language newspapers and at each block where mining operation is proposed
District mining officer should ensure this and submit compliance report to
Environment department with approval form Collector. .

32) The environmental clearance is being issued without prejudice to the action initiated
under EP Act or court case pending in the court of law and it does not mean that
_Project proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon’ble court will be binding on the project
proponent. Hence this clearance does not give immunity to the project proponent in
the case filed against him, if any or action initiated undc- EP Act.

33) In case of submission of false document and non compliance of stipulated
conditions, iAuthority/Environment Department will revoke or suspend the
Environmental Clearance without any intimation and initiate appropriate legal action
under Environmental Protection Act, 1986.

34) The Environment department reserves the right to add any stringent condition or to
revoke the clearance if conditions stipulated are not implemented to the satisfaction
of the department or for that matter, for any other administrative reason after
consultation with SEIAA.

35) In case of any deviation or alteration in the project proposal from the one submitted
to this department for clearance, a fresh reference should be made to his
department to assess the adequacy of the condition(s) imposed and to incorporate
additional environmental protection measures required, if any.

36) The above stipulations would be enforced among others under the Water
(prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of
Pollution) Act 1981, the Environment (Protection) Act, 1986 and rules there

domain. It should be pubiished in two local -




under,Hazardous Wastes (Management and Handling) Rules 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.
.- 37) Any appeal against this environmental clearance shall ile with the National
" GreenTribunal Van Vigyan Bhavan, Sec-5, R.K.Purum, New Dehli-110022, if
a preferred, within 30 days as presscribed under Section 16 of the National Green

Tribunal Act, 2010
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Regarding mining lease approval for secondary minerals

Read:- | 1) Original Order No. Mining / SR / No / 16/15 from this office, dated 05/12/2015

2) Mines and Minerals (Development and Regulation) Act, 1957

3) Maharashtra Land Revenue Act, 1966

4) Maharashtra Minor Mineral Extraction (Development and Regulation) Rules 2013
5) Letter No. SEAC-2013 / CR-201A / TC-2, dated 01/01/2015 from Hon'ble Principal
Secretary, Department of Environment, State Environmental Impact Assessment
Authority (SEIAA)

Collector Office, Pune
Mining Branch

No. Mining /SR / 15/2020
Pune-1, Dated 03/11/2020

Subject: Mining Lease Sanction.
Mauje Parwadi, Tal. Bhor, District Pune
The total area under G. No. 612 is 1 hectare and 00 Ares
Mr. Vinod Namdev Mangde

Order

On the basis of the powers conferred under Chapter Two and Rule 14 (1, 2) of the Maharashtra Minor
Mineral Mining (Development and Regulation) Rules 2013, Mr. Vinod Namdev Mangde, Res.
Mangdewadi, Po. Katraj, Tal. Haveli, District Pune, has applied for land lease in Mauje Parwadi, Taluka
Bhor in Land Group No. 612 covering an area of 1 Hectare 00 Ares. The concerned mine leaseholders
have excavated a total of 7911 brasses in the said area and have paid royalty to the government.
Subject to the provisions of Maharashtra Minor Mineral Mining (Development and Regulation) 2013,
as per the Government of India's memorandum dated 12/04/2016 (Office Memorandum), the
environmental permit has been increased from 5 years to 7 years. Subject to the terms and conditions
of the original order of this office as well as all the terms and conditions of the Maharashtra Minor
Mineral Excavation (Development and Regulation) Rules 2013 to Rule No. 3 to 57 and its compliance,
mining lease permission is being sanctioned for minor minerals like Murum and Dabur for the last
period of 2 years from the expiration date of the previous order i.e. 03/06/2022 on the following terms
and conditions:

1) The lease holders are required to comply with the relevant rules of Maharashtra Minor Mineral
Excavation (Development and Regulation) Rules 2013 and Maharashtra Land Revenue Act 1966.

2) Mine lease holders are required to abide by the rules, orders and conditions prescribed by the
Government and Additional Collector, Pune from time to time.

3) Itis mandatory to execute the mining lease (agreement) within 60 days from this order. For this,
the area sanctioned by the mining lease should be calculated by the concerned Taluka Inspector, Land
Records at their own cost and a copy of the map should be submitted.

The mine lease holder has to apply for the enumeration within fifteen days from the date of this order
by paying the emergency fee to the concerned Taluka Inspector, Land Records. Otherwise the




approved lease and license will be automatically revoked on the understanding that the lease holder
is responsible for the delay in execution and there will be no refund for the same.

3 A) The lease holder will not be able to start excavation without execution of thelease. If it is observed
that the excavation is started before execution of the lease, then the excavation of this mine will be
considered as unauthorized and the excavated minor mineral will be penalized as per Section 48 (7)
of Maharashtra Land Revenue Act, 1966.

4) The leaseholder shall also pay surface rent for the surface of the land to be used for mining, at the
rate fixed by the District Collector and specified in the lease, and the amount of lease leviable on that
fand shall not exceed the amount of land revenue and cess.

5) Leaseholders will have to erect the boundary markers and pillars required to show the area allotted
by the mining lease at their own cost and they will have to be kept in good condition.

6) The leaseholder shall comply with the provisions of any law enacted at that time relating to mining
and matters affecting the safety, health and well-being of the employees working in the leased mines
or the public and respect the judicial rights of roads, water and other existing facilities in this regard.
Also, as per the provisions of the mining lease order and rules, no one should be bothered by the dust
emanating from the mining area and the roads used for its transportation. If a stone machine and
similar system is to be set up for this purpose, the leaseholder will strictly abide by the Maharashtra
Pollution Control Board's No-Objection Certificate and strictly abide by its terms and conditions and
submit a photocopy of such No-Objection Certificate to this office.

Leaseholders will be required to comply with the following requirements in order to curb the pollution
caused by the transportation of minerals as well as the erection of stone machines in the mining area:
A) When making stone from rocks by crushing machine, water spray system should be installed
immediately and carée should be taken to ensure that it is used regularly.

B} The road leading from the main road to the mine as well as the roads in the mine should be watered
regularly to prevent dust.

C) On the boundary of the sanctioned area, 50 per hectare, in the place of residence of the workers,
and on the side of the road, adequate number of trees {at a distance of 20 feet each) should be planted
and properly maintained.

D) Mining stones, excavation of rocks, transport of minerals should only be done between sunrise and
sunset. No mining or transportation work should be done at night.

7) If the leaseholder or his transferee or assignee does not given permission for entry or inspection
under clause (thirteen), then the competent authority may cancel the lease and their securities may
be confiscated in whole or in part.

8) Leaseholders should report all accidents to the concerned Magistrate and District Superintendent
of Police, Hon'ble Director, Mines Security, Mandgaon, Goa.

A) The report given by the Chief Executive Officer of Pune Metropolitan Region Development
Authority, Pune in this case, comes under the Department of Agriculture.

B) It is mandatory for the mine leaseholder to issue a transport pass certified by the competent
authority for the transportation of rocks, soil, soft stones from the sanctioned area every time with
each vehicle. Vehicles that do not have a transport pass will be penalized as per the rules on the
understanding that the minor minerals in the vehicles are illegal. Additionally, it is necessary to keep
a daily record of the sale and transportation of minor minerals extracted by the miners. It will be
mandatory for the Additional Collector, District Mining Officer, as well as the Supervising Officer of
the Directorate of Geology and Mining to make the records and other accounting documents available
at the excavation site. Otherwise, the mining lease will be canceled.
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9) Ifitis later found that any of the land included in the leaseholder's mining lease was not available
for lease, the Government will be free from any claim of the leaseholder regarding the compensation
for the same.

10} No building shall be erected by the leaseholder or his transfer, or assignment, in violation of any
provision of any law in force at that time relating to the erection of buildings, or any order issued by
any authority capable of issuing such an order in the jurisdiction of the area allotted by the mining
lease.

11} In the case of land in which the mining lease has been sanctioned, the government will have the
first right to purchase the minor minerals available from the land.

12) The State Government or the Central Government shall reserve the right to construct any road,
railway, canal or reservoir or to carry any line of electricity or telephone on the land or land allotted
by the mining lease.

13} In addition to the above terms and conditions of the Government, the following conditions are
being made binding on the leaseholder at the discretion of the Collector, Pune:

A) The full royalty of the mineral extracted by the mine leaseholders should be paid to the concerned
Tehsildar at least every 6 months. However, if it is convenient, they can pay the royalty anytime, and
from time to time even with in less than six months. Also, before six months the leaseholder will not
be forced to pay any royalty.

B) If the leaseholder has taken a mining lease on private land by paying compensation to the landlord
for the loss of land, a No-Objection Certificate should be obtained from the landlord in the presence
of a notary or a Tehsildar on Stamp Paper.

C) The lease holder should not cut down or dispose of trees / trees etc. which are prohibited to cut as
per the rules without permission in his lease area.

D) After approval, if certain areas are restricted for any official government purpose, the leaseholder
will not be able to mine in such areas.

E) Mining will be not be carried out within the boundaries of the sanctioned area under the lease if it
is reserved, or protected, or if it any other type of forest area, or government area (pad)/cow ranch.
Leaseholders must take full responsibility for this. Otherwise, such mining would be considered as
encroachment on government land / violation of forest conservation law and the lease would be
canceled without any further notice.

F) It is important for the leaseholder to secure the mine pits with adequate and suitable fencing.
Failure to do so will hold the lease holder liable in case of accident of a person/animal falling into the
mine pit and they will be liable for action as per rules and the lease may be canceled.

G) In case of dispute / court case of leaseholder with another person regarding lease area, the
leaseholder shall keep the Government indemnified (separate) from such claim.

P) At the end of the lease period or if the lease is revoked, the Government will take possession of the
lease area, including the mines on the land, all the minerals remaining in the mine, and all the property
in such area will be confiscated and taken over by the government.

M) In the event of a declaration of war or emergency, the Government may, if necessary, exercise the
power to take possession of all mines on the lease area, all areas, such as premises, plants therein,
etc.

14) Leaseholder, for the purpose of computing the paid ownership, will calculate the amount due on
the basis of self-assessment and pay from the treasury accordingly. Upon final assessment, the
leaseholder will be bound to pay the difference in ownership as demanded by the competent
authority. Provided that the competent authority, without any hindrance to the provisions contained
in this rule, from the sixtieth day after the date fixed by the Government for payment of ownership
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and other dues in respect of mining will charge direct interest at the rate of 15% per annum till the
payment of late payment of ownership and other dues in respect of such dues.

15) Leaseholder in respect of payment of ownership on 30th June, 30th September, 31st December
and 31st March, will submit quarterly returns in the form 'L' to the Competent Officer and Director for
the expiration period.

16) The leaseholder shall provide an annual lump sum rent specified by the Government from time to
time for each calendar year of the lease, and if the leaseholders are allowed to extract more than one
mineral from the same area, they will pay a separate lump sum rent for each such mineral as fixed by
the Government from time to time. However, the lump sum rent can be revised once in every three
years. The leaseholder will be liable to pay the amount, whichever is higher, in respect of each minor
mineral, whichever is higher, in bulk rent or ownership. Further, the lump sum rent will not be payable
for the first three months after the lease is implemented.

17) The leaseholder will pay the land rent of the area for which he is allowed to work and the cess of
the non-agricultural assessment of that area every calendar year. The calculation of the period is from
the date of implementation of the lease. And, for the belt area for which work has not been allowed
to start, will be done with foresight.

18) Leaseholder shall commence mining within three months from the date of execution of the lease
unless otherwise authorized by the competent authority. The leaseholder will transfer and carry out
this work in an efficient and proper manner, ensuring the safety of the miners, the protection of the
minerals. However, according to the Government, any mining lease may be decommissioned
permanently for the regulation of mines and development of mines, to protect them from pollution
or to avoid danger to public health or transportation or to ensure safety of buildings, monuments or
other structures, such lease in respect of any land may be canceled or terminated after giving an
appropriate 30 days’ notice to the leaseholder. In addition to this, Mining lease can be given after the
mining lease expires prematurely, as the government deems fit, to another eligible person or to a
government company or corporation owned or controlled by the government.

19) Before starting mining, the leaseholder shall, in consultation with the competent authority and at
his own expense, demarcate the area of the lease through the Land Superintendent of Land Records
and make the necessary demarcations and raise the columns at the specified marks and keep such
boundaries and columns in good condition. The leaseholder shall properly maintain any road, power
transmission, tram route, railway line, aerial ropeway, waterway etc. passing through his area. The
leaseholder will also pave the way for proper transportation of water required for mining and maintain
any type of land (government or private land) in the holding area of the lease.

20) The leaseholder will take adequate measures to ensure the following:

(A) The height and width of the steps of the open mine have been kept in proper proportion so that
minerals and other wastes can be easily removed. If the surface of the mine is silt or mud or pieces of
rock or debris or any other brittle or soft layer, then the slope of the mine will be at a safe angle of
forty five degrees from the line parallel to the horizon. The steps of the mine will be made by the
leaseholder in such a way that the structure and height of each step will not exceed one and a half
meters. The width of the steps shall not be less than the height. If the surface of the mine is made of
hard rock, the slope of the mine would be at an angle not exceeding sixty degrees from the line parallel
to the horizon, and the surface of the mine would be in the form of steps, and the height of the steps
shall not exceed six meters and its width shall not be less than the height.

(B) The work surface shall be kept clean at all times and

(C) The excavated minor minerals will be stored in heaps of appropriate size and each heap will be
numbered.
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21) If any non-specified secondary mineral is found in the mining area at any time, the leaseholder
shallimmediately inform the Competent Authority and the Director and shall not undertake or dispose
of any mining related to that minor mineral unless a separate lease is obtained for that work. If the
leaseholder fails to apply for such lease within three months from the date of discovery of the minor
mineral, the competent authority may grant the lease to any other person in respect of such minor
mineral,

22) The ieaseholder will make arrangements to maintain cleanliness in the area leased to them.

23) The leaseholder shall abide by all such appropriate instructions or directions given from time to
time by the State Government or the Director in respect of preservation and development of minor
minerals.

24) The leaseholder shall comply with the provisions of any law in force relating to matters affecting
the safety, health and well-being of the people visiting the mine and its employees and shall respect
all existing rights to roads, water and other facilities which are vested in any other person.

25) The leaseholder,

(A) Unless the written permission of the concerned Railway Authority is obtained in this regard, from
the boundaries of any railway line,

(B) Unless the written permission of the concerned authority of the Government is obtained in this
regard, no reservoirs, canals, roads, rivers, sewers, irrigation works or boundaries of public
constructions or buildings shall be permitted to be excavated at any place within a distance of 50
meters if not covered by a mine blast, and within a distance of 200 meters if covered by a mine blast.
In granting any such permission, the Government may, on the advice of the Railway Authority or any
other concerned authority, impose conditions and the leaseholder shall comply with such conditions.

26) The leaseholder will keep accurate and true accounts of the cost incurred for mining and the
amount and other details of all types of extracted minerals, names of buyers, receipts of money
received, number of employees currently working in mines, and complete map of mines and the
competent authority and the director shall, from time to time, provide information, reports and
statements, as well as representative samples of the minerals obtained during mining, as may be
required from time to time, and by the 10th of every month, the authorities will submit a statement
in Form-D of the total mineral quantity and its value produced in the previous calendar month. The
leaseholder shall submit to the competent authority and the director by 15th January of each year the
annual statement of the total quantity of mineral extracted in the previous year and its value in the
form of Form-D. However, if the term of the lease expires before the end of the year, the leaseholder
will file a statement for the short period.

27) The leaseholder shall allow any officer authorized by the Government in this regard, or any
competent authority, or any officer authorized by the competent authority to enter for the purpose
of excavation or inspection of land or to inspect such articles, maps and records as may be required.

and it shall be the duty of the leaseholder, his representative, or manager, to comply with these
instructions within the period fixed by the officer.

28) For the safety of any railway, reservoir, canal, road or any other public construction or structure,
any part of the mine will need to be strengthened or supported, if the leaseholder is concerned about
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railway safety, he/she shall arrange to do so till the satisfaction of the concerned Railway Authority or
any officer authorized by the competent authority for this purpose.

29) The leaseholder may have erred in undertaking mining within a period of 180 days from the date
of execution of the lease, or if it is stopped for a period of 180 consecutive days after the
commencement of mining, the lease shall be deemed to have lapsed after the expiry of the period of
180 days from the date of execution of the lease or suspension of mining as is.

Provided that the leaseholder will not be able to undertake or continue mining on the application

date of expiration of the lease.
But also, under the above provisions, no mining lease can be resumed more than twice in the entire
duration of the lease.

30) The leaseholer should immediately inform the District Magistrate, Superintendent of Police and
the competent officer about all the accidents and if necessary, considering the seriousness of the
accident, the Government of India will immediately inform the concerned Directorate General of
Mines Safety.

31) Ifitis later found that any of the land included in the leaseholder's mining lease was not available
for lease, the Government will be free from the claim of the leaseholder about the loss incurred in any
such land.

32) Leaseholder or his transfer or assignment shall not erect a building in violation of the provisions
of any law order or instruction contained in the Act relating to the erection of a building, or in violation
of any order issued by any authority having jurisdiction or any authority authorized to issue such order
under any such law, order or instruction.

33) Land in respect of which lease has been given, but for all such minor minerals, the leaseholder will
be paid at the fair market price prevailing at the time of pre-authorization.

34) Construction of any road, railway, canal, reservoir or public construction under or above the leased
land or the rights of any local authority of the Central Government or the rights of any authority to
carry or erect any electricity or telephone wires is reserved under the lease.

However, notice of less than thirty days shall be given to the leaseholder before the use of such rights
and the area used for any of the above purposes will be excluded from the lease area.

35) The leaseholder,

(A} If the depth of any elliptical excavation reaches six meters from its height to the lowest point or,
(B) If landmines are used and subsequently directed by the District Magistrate or Chief Mines
Inspector,

36) After receiving written notice from the competent authority, the leaseholder shall allow the
removal of any minor mineral required for any genuine government work, from any undiscovered area
in the lease area, as a departmental work without taking ownership. Notice shall be given to the
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competent authority upon receipt of written and specific request from any officer of any particular
department who will be able to certify such beneficial government work, taking into account the scope
of such work and the quantity of secondary minerals or minerals specifically required for that work.

37) Butif a lease of private land has been granted, the Government Department will pay compensation
to the land owner or, as it were, to the leaseholder. The leaseholder shali issue a transport pass in
Form-N along with each issued minor mineral transported by any means of transport outside the area.

38) If the land is damaged due to mining, the leaseholder will pay the compensation to the owner of
the land as agreed beforehand prior to any land damage.

The leaseholder has entered into such mutual agreements with all the concerned landlords at the time
of execution of the mining deed for this purpose and shall submit an affidavit to the effect that he has
obtained a temporary written order from the concerned sub-divisional officer to enter into such land
contract for the purpose of commencing lease mining where he has not entered into a contract.
However, the concerned Sub-Divisional Officer shall, in accordance with the provisions of Section 48
of the Maharashtra Land Revenue Act, 1966, register the matter in his court.

However, the concerned sub-divisional officer will give priority in such a case of surface compensation
in respect of the mining lease and will compromise thereon taking into account the merits of the case.

39) If a mining lease has been sanctioned on any government land, the leaseholder will pay the
compensation to the Government, as decided and fixed by the Revenue Authority.

40) The leaseholder shall strictly abide by all the relevant provisions of the following Acts and Rules
and the relevant procedures prepared by the Central and State Governments under the Acts and
Rules: (A) Mining Act, 1952

(B) Mineral Conservation and Development Rules, 1988

{C} any act or rule to be enforced from time to time by the Central or State Government in respect of

secondary minerals (thirty)

(1) The land on which the mining lease has been sanctioned will be made usable by the leaseholder.
(2) The leaseholder shall restore the ecological balance before mining.

(3) The leaseholder will plant and maintain the trees around the mining area make sure that the
greenery in the area is maintained.

41. (1) Subject to the approval of the Government, any other special conditions may be specified by
the competent authority.

(2) If any of the conditions specified under Rule (46) (1) (one) to (thirty-one) above is violated by the
lessee or by his transfer or assignment, the competent authority shall give written notice to the
lessee or his transferee within 30 days from the date of notice asking him to remedy such breach,
and if the breach has not been remedied during such period, the competent authority shall, after the
expiry of the period of this notice, impose a penalty not exceeding twice the amount of the lump
sum rent applicable by written order, and the penalty shall be paid in a period of 4 days from the
date of the order.

Failure to provide such imposed power within this specified period will result in an additional
penalty of the same amount as the lump sum rent for the period during which such breach has
continued.

Moreover, :

If such violations continue after imposing such a punishment, the competent authority shall, within
15 days from the date of such notice, issue a final notice to the lessee or its transfer or assignment
to remedy such breach and even after the expiration of this notice period, if such violations are not
fully remedied, the competent authority will immediately terminate the mining lease and recover
the amount of penalty as arrears of land revenue.




42) Also all orders / decisions passed by the Government and Hon'ble High Court, Supreme Court will
be binding on the lessee.

43) As per the mining plan of the demand area, it will be mandatory to pay the lump sum rent as per
the affidavit given on stamp paper of X 200/- per annum for excavation of minor minerals.

44) If private forest area is found, mining should be done excluding this area, otherwise it will be the
responsibility of the mine leaseholder.

45) If the Pune Metropolitan Regional Area Development Authority (PMRDA) needs this area, the
mining lease will be canceled automatically.

46) Care should be taken not to violate the terms and conditions of the mining lease order so that
there are no environmental complaints in Hon'ble National Green Tribunal, West Division Bench,
Pune.

47) The right to revoke mining lease without any prior notice has been reserved.

48) Itis to be noted that it will be the responsibility of the mine lease holders to renew the mining
plan and submit it to this office within the expiration date of environmental approval.

49) In case of unauthorized excavation or punitive action in the mining lease sanctioned area, the
mine lease holder will be eligible for proceedings as per the rules.

Environmental Conditions:

1) Only ongoing / existing lease are recommended for renewal. The validity period of the EC will be
as per MOEF Notification but limited by the period of lease.

2) Precise mining area will be jointly demarcated at the site by officials of Mining/Revenue
Department prior to mining operations, for all proposals under
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Only ongoing/exiéting lease are recommended for renewal. The validity period
of the EC will be ds per MoEF Notification but limited by the period of lease

Environmental Conditions:

Precise mining area will be jointly demarcated at the site by officials of
Mining/Revenue Department prior to mining operations, for all proposals under
consideration. Record of such site plan, duly verified by competent authority shall
be maintained. ‘

Where the quarry is in a hilly terrain and where some part of the hill is already
cut for quarrying, further hill cutting shall not be done. In such cases, deepening
the existing operational area may be preferable done.

The lease holder " shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro
geological regime of the surrounding area shall not be affected. Regular
monitoring of  ground water level and quality shall be carried out around
the mine lease area during the mining operation. If at any stage, it is observed that
the groundwater table is getting depleted due to the mining activity; necessary
corrective measures shall be carried out. District collector/Mining officer shall
ensure this. : :

Effective safeguard measures, such as regular water sprinkling shall be carried
out in critical areas prone to air pollution and having high levels of
particulars matter such as loading and unlcading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard. The status of
implementation of measures taken shall be reported to  Environment

Department and work shall be completed before the start of sand mining.

No tree-felling shall be done in the leased area, except only with ihe
permission from complete authority.

Shall necessary statutory clearances shall be obtained before start of mining
operations.

Mining shall be limited to day hours time only. The loading shall not be done
during night hours.

No mining shall be carried out in the safety zone of any bridge and/or
embankment.

No mining shall be carried out in the vicinity of natural/manmade arch~ological
sites.

The lease holder shall obtain necessary prior permission of the competent

authorities for withdrawal of requisite quantity of water (surface water and
groundwater),if required for the project.

Wastewater, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitual will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to any preject.

Green belt development shall be carried out considering CPCB guidelines
including selection of plant species and in - consultation with the local
DFO/Horticulture Offizer.

Parking of vehicles should not be made on public places.

Transpiration of materials shall be done by covering the trucks/tractors with
tarpaulin or other suitable mechanism so that no spillage of mineral/dust takes

place.
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Lpebnials miauve measures shall be taken to prevent any king of pollution. 1t
shall be-ensured that there are no leakages of oil and grease from the vehicles
used for transpiration.

Vehicular emissions shall be kept under control and regularly monitored. The
mineral transpiration shall be carried out through the covered trucks only and
the vehicles carrying the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from
the impacts of mining ~activities. Maintenance of roads through which
transporation of minor minerals is to be undertaken, shall be carried-out regularly

Dispensary facilities for first-aid shall be provided at the site.

Occupational hea;lrth“ éurveillancel program of the workers should be
undertaken period feally.

s

Provision shall be made for ho,u%ing the workers at site, if required, with all
necessary infrastructure and facilities such as fuel for cooking safe drinking
water, medical health care and sanitation etc.

habitation. Ambient air quality at the boundary of the precise mining area
shall conform to the norms prescribed by CPCB. :

Ambient air quality will be regularly monitored at the site and the nearest

Measures shall be taken for control of noise level to the limits prescribed by
cpPCB i

Regular Environmental Audit shall be annually carried out during the
operational phase.

Digital processing of the enlite lease area in the District using remote sensing
technique shall be done regularly once In three years for monitoring and submit the
report to the Environment Department.

The funds earmarked for environmental protection measure sbhall be kept in a
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the Environment Department.

The Mining officer shall submit six monthly reports in hard and soft copy on
the status of compliance of the stipulated environmental clearance
conditions including results of monitored data (both in hard & soft copies)
tothe District Collector, the respective Regional Office of the Maharashtara
Pollution Control Board & Regional Office uf MOEF at Bhopal,

Any change in tnining area, khasara/Gat numbers entailing capacity addition.
with change in process and or mining technology, modernization and  scope  of
working shall again require prior Environmental Clearance as per provisions of
FIA Notification 2006 (as amcnded)

Mining Officer shall submit the list of Liuihs >ausiying conditions  stipulated
above to SEIAA/Environment dept. The revised list of blocks and conditions
stipulated above shall be made available in public domain. it should be published in
two local language newspapers and at each block where mining operation is
proposed District mining officer should ensure this and submit compliance report to
Environment department with approval form Collector.

The environmental clearance is being issued without prejudice to the action
initiated under EP Act or court case pending in the court of law and it does
not mean that project proponent has not violated any environmental laws in
the past and whatever decision under EP Act or of the Hon’ble court will be
binding on the project proponent. Hence this clearance does not give immunity to
the project proponent in the case filed against him, if any or action initiated under
EP Act.

In case of submission of false document and non compliance of stipulated
conditions, Authority/Environment Department will revoke or suspend the
Environmental Clearance without any intimation and initiate appropriate legal action
under Environmental Protection Act, 19886.

The Environment department reserves the right to add any stringent condition or to
revoke the clearance if conditions stipulated arg.not implemented to the satisfaction

5
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of the department or for that matter, for any other administrative reason afler
consultation with SEJAA. ’

In case of any deviation or alteration in the project proposal from the one submitted
to this department for clearance, a fresh reference should be made to his
department to assess the adequacy of the condition(s) imposed and to
incorporate additional environmental protection measures required, if any.

The above stipulations would be enforced among others under the Water
(prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of
Pollution) Act 1981, the Environment (Protection) Act, 1986 and rules there under,
Hazardous Wastes (Management.and Handling) Rules 1989 and its amendments,
the public Liability Insurance Act, 1991 and its amendments.,

Any appeal -against this environmental clearance shall ile with the National
Green Tribunal Van Vigyan Bhay ASELES, <R K.Purum, New Dehli- 110022, if
preferred, within 30 days as pre be lﬁgg[rs%ﬁ{)n 16 of the National  Green
Tribunal Act, 2010 / 'gﬁ&c}\‘ R N
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Tranleded Qb 4100 O

Subject - Mining Lease Permission
Village Parvadi, Tal.Bhor, Gat no.611 and 649 Area
04H 70R
M/ s Laxmi Stone Crusher through Shri. Shekhar
Chindhe & Ors

Order
In view of Rights given under Maharashtra Minor Mineral Extraction

(Development and Regulation) Rules, 2013, Chapter II Rule 14(1) & (2) the
Quarry lease permission to M/s Laxmi Stone Crusher Proprioter Shri.
Shekhar Chindhe and others for the land Gat no. 611 and 649 Area 04H 70R
for the period of 5 years with following terms and conditions-

1. The lease holder shall follow the rules and regulations given
under Maharashtra Minor Mineral Extraction (Development and
Regulation) Rules, 2013 and MLRC 1966.

2. The lease holder shall follow all the rules, orders and conditions
framed by the Government and the Additional Collector.

3. Every holder of a prospecting license for minor mineral shall
prepared agreement within a period of sixty days from the date of
execution of the prospecting license. For that purpose he should
submit the measurement sheet after measuring the lease area by
the TILR. The fees for measurement shall be bear by the lease
holder. Otherwise the lease permission will be lapse automatically.

3(a) - After the grant of license the lease holder can start the

operation. If he starts the operation before granting the license he will

be liable for the fine u/s 48(7) of MLRC 1966.
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4. The lessee shall also pay for every calendar year, surface rent and

cess equal to nonagricultural assessment for the area for which
working permission has been granted to him. The lessee shall, in
consultation with the Competent Officer and at his own expense,
demarcate the leased area through the Deputy Superintendent of
Land Records and erect and maintain in good condition
prominent boundary marks and pillars, necessary to indicate the
area leased to him and shall at all time maintain and keep such

boundary marks and pillars in good conditions

. The lessee shall also keep proper maintenance of any road, power

transmission line, tramway, railway, Ariel ropeway, pipeline etc.
passing through his lease hold area. He shall also make proper
passage for water used for quarry purposes. He shall keep such
maintenance in case of any type of land (either Government land
or private land) under his lease hold area. For that purpose he

shall obtain no objection certificate from the MPCB.

_ If there is a crusher unit in the mining area then to reduce the

pollution the lessee shall mandate to complied the following

terms-

a) The minerals made from the crushers, the water spray machine
shall be fixed and it should be continued.

b) Regular water spray from main road to lease area.

c) There should be plantation of 50 trees per hector in the
boundary of lease area and residence of labours and also on

road side 20 meters each and should be maintained.
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d) The mining operation and crusher unit shall be operating only
in day time.

7. The lessee shall allow any officer authorized by the Government in
this behalf or the Competent Officer or any officer authorized
competent officer to enter upon any building, excavation or land
covered by his lease for the purpose of inspecting the same or for
inspecting the accounts plans and record which may be required
to produce before such officer. Any such officer may issue such
reasonable directions as he may deems fit to prevent wasteful
extraction of minerals, and it shall be the duty of the lessee , his
agent or manager to carry out such directions with such period as
the officer may specify.

8. The lessee shall report all accidents immediately to the District
Magistrate, the Superintendent of Police and the Competent
Officer, or in case the severity of accident so warrants, the
concerned Director of Mines of Safety of Government of India.

8(a) - In view of the report submitted by the Town Planning

Department the said area is falls under the agricultural zone.

8(b) A dealer shall purchase the material only from the lease holder

or permit holder and shall take from them transit pass for supply of

material and shall preserve the same and produce the same when

demanded by the Competent Officer. He shall also maintain a

register of such transaction. If a dealer fails to comply with any of the

conditions of license or any of the provisions of the Act, rules or

Wl M0 bl

gb



97

orders in this regard, the Competent Officer may by an order in

writing cancel the license issued under these rules.

9. If it is found that any land included in quarry lease land granted
then the lessee shall pay to the government the compensation.

10. The lessee or his transferee or assignee shall not erect any
building in contravention of the provisions of any law, order or
instructions in force relating to the erection of the buildings or in
contraventions of any orders issued by any officers or authority
competent to issue such orders under any such laws, orders or
instructions within whose jurisdiction the leased area is situated.

11. The Government shall at all times have the right of preemption of
the minor minerals won from the land in respect of which the
lease has been granted

12. Right of the State or Central Government or any local authority to
construct any road, railway, canal, reservoir or public work or the
right of any authority to carry any electric or telephone lines or
poles in or over the lands demised under the lease is reserved.

13. Except from the above mentioned the terms and conditions
imposed by the Government the lease holder shall be bound to
follow the terms imposed by the Collector which are as follows-

A. The lessee shall pay royalty on minor minerals removed from
the leased area at the rates specified by the Government, from
time to time within 6 months on the date of the grant of the

lease.
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B. If the lease holder obtained permission of a quarry on private
land then he should pay the compensation to the owner and
shall obtain his NOC prepared before the Tahsildar on stamp
paper.

C. The lease holder shall not allow cutting any trees from the
mining area without prior permission.

D. No mining shall allow in the govt land if any reserved in the
vicinity of lease area.

E. No any quarry operation shall allow if nearby area is forest or
government land. If such quarry operation be done then the
license will cancelled.

F. Pit should be covered by the lease holder.

G. If any dispute arising with private person, the lease holder shall
deal with the same.

P. After completing the lease period, government shall take the
possession of the said land along with minor mineral therein.

M. If any emergency occurred then the government shall every
right to use the said lease property.

14. For the purpose of computation of royalty dues, the lessee shall
compute the said dues on the basis of self assessment and make
the payment in the treasury accordingly. It shall also be binding
on the lessee to make payment of the difference of royalty after
final assessment demand from the Competent Officer: Provided
that, the Competent Officer, without prejudice to the provision

contained in rules, shall charge simple interest at the rate of fifteen



percent per annum, on the delayed payment of royalty and other
mining dues form the sixtieth day of the expiry of the date fixed
by the Government for payment of such royalty and other mining
dues until payment of such royalty and other mining dues is
made.

15. The lessee shall submit to the Competent Officer and the Director,
a quarterly return in Form-L for the periods ending on the 30th
June, 30th September, 31st December and 31st March in respect of
payment of royalty.

16.The lessee shall also pay for every calendar year of the lease such
yearly dead rent as specified by the Government, from time to
time, and if the lessees permitted the working of more than one
minerals in the same area, shall pay such separate dead rent in
respect of each mineral as may be fixed by the Government, from
time to time: Provided that, the dead rent may be revised once in
every three years.

17. The lessee shall also pay for every calendar year, surface rent and
cess equal to nonagricultural assessment for the area for which
working permission has been granted to him. Period to be
calculated prospectively from the date of execution of lease as well
as for the lease area for which no working permission has been
granted.

18. Unless the Competent Officer for sufficient cause permits
otherwise, the lessee shall commence quarry operations within

three months from the date of execution of the lease and shall



transfer, carry them in a proper, skillful and workman like manner
so as to ensure the safety of labourers, conservation of minerals
etc.: Provided that, if the Government is of the opinion that it is
expedient so to do in the interest of regulation of mines and
minerals development, preservation of pollution or to avoid
danger to public health or communication or ensure safety of
building , monuments or other structure or for such other
purpose, as the Government may deem fit, to terminate
permanently any quarry lease, after issuing due notice of thirty
days to the lessee, terminate or determine such quarry lease in
respect of any land: Provided further that, the Government may
after the premature termination of quarry lease, grant quarry lease
in favour of another eligible person or such Government company

or corporation owned or controlled by Government as it may

think fit.

19. Before lessee commences quarry operation, the lessee shall, in

consultation with the Competent Officer and at his own expense,
demarcate the leased area through the Deputy Superintendent of
Land Records and erect and maintain in good condition
prominent boundary marks and pillars, necessary to indicate the
area leased to him and shall at all time maintain and keep such
boundary marks and pillars in good conditions. The lessee shall
also keep proper maintenance of any road, power transmission
line, tramway, railway, Ariel ropeway, pipeline etc. passing

through his lease hold area. He shall also make proper passage for
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water used for quarry purposes. He shall keep such maintenance
in case of any type of land (either Government land or private

land) under his lease hold area.

20. The lessee shall take adequate steps to ensure that,- (a) height and

width of benches in opencast quarries are properly maintained to
facilitate easy removal of mineral and the muck. In case of quarry
in alluvium or soil or murum or gravel clay or debris or any such
loose or soft formation the faces of the quarry shall be sloped at an
angle of safety not exceeding forty-five degree (450) from the
horizontal so also the faces of the quarry shall be worked by the
lessee in such a way so as to form benches and the height of every
such bench shall not exceed one and half meters (1.5 meters with
the breadth thereof not less than the height). In case of hard-rock
formations the faces of quarry shall be sloped at an angle of not
more than sixty degrees (60 o) from the horizontal and the quarry
face shall be in bench pattern. The height of any bench shall not
exceed six meters and the breadth thereof shall not be less than the
height; (b) The working faces are always kept clean; and (c) The
minor minerals won are stacked in suitable dimension and each

stack is numbered.

21. If any minor mineral not specified in the lease is at any time

discovered in the lease area, the lessee shall without delay report
the discovery to the Competent Officer and also to the Director

and shall not undertake any quarry operation in respect of such



minor mineral or dispose of such minor mineral without obtaining
a separate lease therefore.

22, If the lessee fails to apply for such lease within three months from
the date of the discovery of mineral, the Competent Officer may
grant a lease in respect of such minor mineral to any other person.
(xi) The lessee shall arrange for a proper sanitation of the area
leased to him.

23. The lessee shall abide by all such reasonable instructions or
direction as may from time to time be issued by the Government
or the Director, regarding the conservation and development of
minor minerals.

24. The lessee shall abide by the provisions of any law in force
relating to the working of mines and matters affecting safety,
health and convenience of his employees, of the public visiting the
site and shall respect all existing rights of way, water and other
easements vesting in any other person.

25. The lessee shall not carry on or allow to be carried on any quarry
operations at any point within a distance of fifty meters, if no
blasting is involved, and two hundred meters, if blasting is
involved,- (a) from the boundary of any railway line, unless a
written permission of the railway authority concerned is obtained
in that behalf; (b) from the boundary of any reservoir, canal, road,
river, nallah, irrigation works or public works or buildings, unless
a written permission of concerned authority of the Government is

obtained in that behalf. In granting any such permission, the
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Government may impose such conditions on advice of railway

authority or any concerned authority and the lessee shall abide by

such conditions.

26. The lessee shall keep correct and true accounts of expenses

incurred by him on quarry operations and also the accounts
showing the quantity and other particulars of all minor minerals
obtained, the names of the purchasers , the receipts for money
received, and the number of employees present in the quarry and
complete plans of the quarry and shall furnish to the Competent
Officer, and the Director such information, reports and returns as
any of them may require, from time to time, together with
representative samples of minerals obtained during the operations
and shall submit by the 10th day of every month to those officers,
a return in Form-M giving the total quantity of material raised in
the preceding calendar month and its value. The lessee shall also
furnish to the Competent Officer and the Director, annual return
giving the total quantity of material raised in the preceding year
and its value in Form-N by the 15th of January every year:
Provided that, if the period of the lease expires before the close of

a year, the lessee shall also furnish returns for such shorter period.

27. The lessee shall allow any officer authorized by the Government

in this behalf or the Competent Officer or any officer authorized
competent officer to enter upon any building, excavation or land
covered by his lease for the purpose of inspecting the same or for

inspecting the accounts plans and record which may be required
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to produce before such officer. Any such officer may issue such
reasonable directions as he may deems fit to prevent wasteful
extraction of minerals, and it shall be the duty of the lessee , his
agent or manager to carry out such directions with such period as
the officer may specify.

28. Where the strengthening or supporting of any part of quarry is
necessary for the safety of any railway, reservoir, canal, road or
any other public work or structure, the lessee shall cause it to be
done to the satisfaction of the concerned railway authority where
the safety of the railway is involved and to the satisfaction of any
officer, authorized by Competent Officer for this purpose.

29. If the lessee fails to undertake quarry operations within a period
of one hundred eighty days after the date of execution of the lease,
or, having commenced quarry operations, has discontinued the
same for a continuous period of one hundred eighty days, the
lease shall be treated as lapsed on the expiry of the period of one
hundred eighty days from the date of execution of the lease or as
the case may be, discontinuous of the quarry operation: Provided
that, the Competent Officer may, on an application made by the
holder of such lease before its expiry under this sub-rule and on
being satisfied that it will not be possible for the holder of the
lease, to undertake mining operation or to continue such
operations for reasons beyond his control, make an order, subject
to such conditions as may be specified in the order, to the effect

that such lease shall not lapse: Provided further that, the
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Government may on an application submitted by the lessee,
within a period of six months from the date of its lapse and on
being satisfied that such non commencement or discontinuance
was due to reasons beyond the control of the holder of the lease,
revive the lease from such prospective or retrospective date as it
thinks fit but not earlier than the date of lapse of the lease:
Provided also that, no quarry lease shall be revived under the
aforesaid provisos for not more than twice during the entire

period of the lease.

30. The lessee shall report all accidents immediately to the District

Magistrate, the Superintendent of Police and the Competent
Officer, or in case the severity of accident so warrants, the

concerned Director of Mines of Safety of Government of India.

31. The Government shall be immune from the lessee's claims for the

damages on account of any land having been included in this lease
which may subsequently be discovered not to have been available

for the lease.

32. The lessee or his transferee or assignee shall not erect any

building in contravention of the provisions of any law, order or
instructions in force relating to the erection of the buildings or in
contraventions of any orders issued by any officers or authority
competent to issue such orders under any such laws, orders or

instructions within whose jurisdiction the leased area is situated.

33. The lessee shall take adequate steps to ensure that,- (a) height and

width of benches in opencast quarries are properly maintained to
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facilitate easy removal of mineral and the muck. In case of quarry
in alluvium or soil or murum or gravel clay or debris or any such
loose or soft formation the faces of the quarry shall be sloped at an
angle of safety not exceeding forty-five degree (450 ) from the
horizontal so also the faces of the quarry shall be worked by the
lessee in such a way so as to form benches and the height of every
such bench shall not exceed one and half meters (1.5 meters with
the breadth thereof not less than the height). In case of hard-rock
formations the faces of quarry shall be sloped at an angle of not
more than sixty degrees (600 ) from the horizontal and the quarry
face shall be in bench pattern. The height of any bench shall not
exceed six meters and the breadth thereof shall not be less than the
height; (b) The working faces are always kept clean; and (c) The
minor minerals won are stacked in suitable dimension and each

stack is numbered.

34.The lessee shall not carry on or allow to be carried on any quarry

operations at any point within a distance of fifty meters, if no
blasting is involved, and two hundred meters, if blasting is
involved,- (a) from the boundary of any railway line, unless a
written permission of the railway authority concerned is obtained
in that behalf; (b) from the boundary of any reservoir, canal, road,
river, nallah, irrigation works or public works or buildings, unless
a written permission of concerned authority of the Government is

obtained in that behalf.
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35.The lessee shall take adequate steps to ensure that,- (a) height and

width of benches in opencast quarries are properly maintained to
facilitate easy removal of mineral and the muck. In case of quarry
in alluvium or soil or murum or gravel clay or debris or any such
loose or soft formation the faces of the quarry shall be sloped at an
angle of safety not exceeding forty-five degree (450 ) from the
horizontal so also the faces of the quarry shall be worked by the
lessee in such a way so as to form benches and the height of every
such bench shall not exceed one and half meters (1.5 meters with
the breadth thereof not less than the height). In case of hard-rock
formations the faces of quarry shall be sloped at an angle of not
more than sixty degrees (600 ) from the horizontal and the quarry
face shall be in bench pattern. The height of any bench shall not
exceed six meters and the breadth thereof shall not be less than the
height; (b) The working faces are always kept clean; and (c) The
minor minerals won are stacked in suitable dimension and each
stack is numbered. (x) If any minor mineral not specified in the
lease is at any time discovered in the lease area, the lessee shall
without delay report the discovery to the Competent Officer and
also to the Director and shall not undertake any quarry operation
in respect of such minor mineral or dispose of such minor mineral

without obtaining a separate lease therefore.

36. The lessee shall allow any Government Department to remove by

way of departmental work without any payment of royalty from

any non worked portion of the leased area, any minor mineral



required for bonafied Government work, on receiving written
instructions from the Competent Officers. The Competent Officer
shall issue such instruction to lessee on receiving written and
specific request from that officer of any particular departments
who is competent to certify the benefited Government work, in
question as regards the extent of such work and quantity of minor
mineral or minerals specifically required for it: Provided that, the
Government Department shall give the amount of compensation
due to the land owner or the lessee, as the case may be, if the lease
has been granted of private land.

37. The lessee shall issue along with every dispatch of mineral
outside the lease hold area for any mode of transport a Transit
pass in Form-O.

38. If due to the excavation the earth quake happened then the lease
holder shall pay the compensation to the original owner.

The lessee shall pay to the occupier of the surface of the land,
such compensation as may primarily be decided, mutually,
amongst the lessee and the individual land holders, prior to any
disturbance to the land that would be caused by the quarry
operations. The lessee shall for this purpose, submit an affidavit at
the time of execution of the quarry lease deed, to the effect that he
has entered into such mutual agreements with all the concerned
land holders and with those land holder with whom such an
agreement could not be entered into, the lessee has obtained

provisional written order from the concerned Sub-Divisional



109

Officer to enter into such land with the intention of commencing
quarry operations: Provides that, the concerned Sub-Divisional
Officer shall have such case registered in his court under the
provisions of section 48 of the Maharashtra Land Revenue Code,
1966: Provided further that, the concerned Sub-Divisional Officer
shall settle such cases of surface compensation regarding quarry
lease on priority basis and considering the merits of the cases.
(xxviii) In case of quarry lease granted over any Government land,
lessee shall pay to the Government the compensation or
occupancy price as determined and fixed by Revenue authorities.

39. In case of quarry lease granted over any Government land,
lessee shall pay to the Government the compensation or

occupancy price as determined and fixed by Revenue authorities.

40. The lessee shall comply strictly all the relevant provisions of the

following Acts and Rules and corresponding procedures framed
by the Central or State Governments under these Acts and rules,
namely:- (a) the Mines Act 1952. (b) the Mineral Conservation and
Development Rules-1988. (c) Any other Act or rules which the
Central or State Government may make applicable, from time to
time, as regards minor minerals. The lessee shall restore ecological
balance before mining operations. (iii) The lessee shall plant the
trees around the leased area and maintain the same. He shall

ensure that the greenery in the area is maintained.

41. Any other special conditions which the Competent Officer may



42,

43.

specify, subject to the approval of the Government. (2) In case of
breach or breaches by the lessee or his transferee or assignee, of any
of the conditions specified under rule (46) (1) (i) to (xxxi) above, the
Competent Officer shall give notice in writing, to the lessee or his
transferee assignee asking him to remedy breach or breaches in full,
within thirty days from the date of the notice and if the breach or
breaches is or are not remedied fully within such period, the
Competent Officer on expiry of this notice period and by an order in
writing impose penalty not exceeding an amount equal to twice the
rate of dead rent applicable to be paid within a period of eight days
from the date of issue of such order. In case of non-payment of the
penalty so imposed within this specified time, an additional fine of
an amount equal to rate of dead rent per day shall be imposed up to
such period during which contravention continues. Furthermore, if
such contravention still continues even after imposing such penalty,
for this continued contravention, the Competent Officer shall serve a
final notice to the lessee or his transferee or assigns to remedy the
breach or breaches within a period of fifteen days from the date of
such notice and in case even on the expiry of this notice period, if the
breach or breaches are not remedied fully, the Competent Officer
shall determine the quarry lease forthwith and recover the amount of
penalty and fines as arrears of land revenue.

All the orders passed by Government, Hon’ble High Court and
Supreme Court shall be binding on lease holder.

It shall be binding on lease holder to pay royalty amount as per the

10
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44.

45.

46.

mining policy for each year for 3825 brass.

If there is private forest found in the lease area, excavation can be
done out of that area.

If PMRDA needs the said area then the permission will lapse
automatically.

To avoid the complaints before the NGT all terms and conditions

shall be followed by the lease holder.



W

/7

I\
TRI-TISTEET S W, AT 9%, qReat1eh.02113-224456, B-mail-sdobhor@ gmail.com

. STTH/aRTe/315/2022 & -13/04/2022

To,
on’ble Sub Regional Officer,

Maharashtra Pollution Control Board, Pune
Jog Centre, 3rd floor, Mumbai Pune Road,
Wakdewadi, Pune, Maharashtra 411003

Subject: - Report Regarding Permanent Closure of Excavation and

Stone Crusher of Mauje Parwadi

Ref: - 1. Your Letter No. MPCB/Pune/211115-FTS/0158 dated
15/11/2021

2. Letter from Hon’ble District Collector, Pune (Mining
Department) - Khanikarma/kaa.vi./3361/2021/
dated 29/11/2021

3. Our Letter No. Jamin/kaa.vi./1073/2021 dated

01/12/2021 .
4. Letter from Executive Magistrate, Bhor — Gaunkha
/kaa.vi./407/2021/ dated 21/12/2021

. Our Letter Jamin/kaa.vi/116A/2021 - dated 31/12/2021

Letter from Executive Magistrate, Bhor — Gaunkha

/kaa.vi./120/2022/ dated 03/03/2022

7. Our report No. Jamin/kaa.vi/214 /2022 dt.03/03/2022

8. Your Letter No. MPCB/Pune/220401-FT-3 - 0069 dated

9

o w

W}\l‘/ 01/04/2022 |
\'\\ . Report of Executive Tahsildar Bhor— Gaun kha /kaa.vi.
D /191/2022/ dated 07/04 /2022

1. With reference to above subject, it is submitted that, direction was
issued from your office to enquire and submit the detail enquiry report
regarding the complaint dated 16/12/2020 made by the Sarpanch

' and member of the Parwadi Grampanchayat before the Hon’ble Chief
Minister of Maharashtra State.

AN

Sin P/ Parwadi Letters
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2.

In this regard, the detailed report has already been submitted and
accordingly as per the complaints made in the previous application,
by notice dated 27/01 /2021, the Executive Magistrate of Bhor issued
the notices to the villagers of Parwadi and fixed the date 03/02/2021
for spot inspection. Accordingly in presence of complainant, Circle
Officer, Talathi, owner of stone crusher the spot inspection was
completed. On the day of inspection, there was a huge crowd af the
spot and it was necessary to record the statements of all present
peoples, hence, to avoid the clashes between the villagers who are in
support and or against the stone crusher, as well as to maintain the
law and order, the statements of all the peoples were recorded by the
Circle officer and Talathi from 03td February 2022 to 06th February
2022 at Kumbharkar Lawns at Mauje Nasrapur. As per the statement
recorded by the villagers, total 304 villagers given statements in
support of the stone crusher work and 480 villagers were in oppose to

it.

. After the order of renewal of stone crushing at Parwadi village, the

Sarpanch of the Village filed the complaint before the Hon’ble National
Green Tribunal, New Delhi, vide Original Application no. 35 of 2021
and the Honble National Green Tribunal (NGT) vide its interim order
dated 19/05/2021 has directed that a joint committee of the State
Environment Impact Assessment Authority (SEIAA), Maharashtra
Pollution Control Board (MPCB) and district magistrate be set up to
verify as to the stone Crusher owner is complying the set norms or
what? Also asked for checking the facts including validity of lease,
grant of EC by SEIAA, sitting norms, impact of stone crushing. In
compliance of the direction of Hon’ble NGT, your office and District
Collector of Pune were directed to have joint inspection and for the
same Hon’ble Ristrict Collector on its behalf deputed Sub Divisional
Officer of Bhor.
As per the direction of the Hon’ble NGT, on 08/09/2021, in presence
of the representative of SEIAA as well as MPCB along with the
complainant and stone crusher licensee, the joint spot inspection was
carried out. After the joint spot inspection, the inspection committee

discussed the issues and grievance of the villagers about the stone

|
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crusher and it was directed to the MPCB to address the grievance of
v111agers and submit its report on it and based on their report final

conclusive report could be prepared.

. Some of the villagers complained that, the stone crusher land belongs -

to Forest department and hence, Tahsildar Bhor and Dy.
Superintendent of Land Bhor were also directed to inquire in to the
matter and submit their report. Vide Reference No. 6, they submitted
the report and land measurement and assessment report of Land Gut
No. 612, 611, 649 and 818 situated within village limits of Mauje
Parwadi, Tahsil - Bhor.

As per the land measurement and assessment report reads as

follows -
Sr Sides The distance | The The Total
No. measured‘ by | distance | distance | Distance
the from the | from the | (in
measurement | land of | Forest Meter)
(Dy SLR) office | occupant | land to
¥ from the land |to  the | the
to the Iland | Forest stone
shown by the |land (in | crusher
occupants (in | Meter) site . (in
Meter) Meter)
01 | Northern- 100. - 130 13 243
East
02 East 120 98 - 10 228
03 | Southern 30 2 10 42
— East '
04 Partly 20 28 - 48
Southern
side
05 South 10 - 38 48

»

# N
With reference to your letter vide ref. no. 8, it was directed by you to

submit the detailed report to verify as to the stone crushing site fall

Sir Pc/ Parwadi Letters
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within the Forest land or not, also there is any excavation in forest
land ? Hence to compiy with the queries raised by your office in letter
ref. no.8 we have called report of Tahsildar Bhor regarding the séme.
The Tahsildar Bhor was directed to do spot visit with concern forest
department officials and submit report to that effect. Accordingly the
Tahsildar Bhor has submitted its report vides reference no. 9 and as
per the report, there is no excavation in the Gut No 818 belonging to
the forest department. The copy of report of Tahsildar Bhor and Range
Forest Officer has been annexed herewith.

Also, after due observation of order of Add. Collector, Pune
bearing Mining Branch No.Khanikarm/SR/15/2020 Pune-1 Dated
03/11/2020 regarding the renewal of lease it is found that said lease
is valid up to 03/06/2022. Order of the same has been annexed
herewith.

Kindly Submitting this report for necessary action & perusal .

Yours sincerely,

: 13RI
(Ray a Kachare)
Sub Divisional Officer,

Bhor, Division Bhor

Copy to — Hon’ble District Collector, Pune (Mining Department)

Sir Pe/ Parwadi Letters
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Troua\ated Copy

wiwiy (ke[ 40y [0 2\ | 12p2ent,

To,
Sub Divisional Officer Bhor
Ddist.Pune

Subject - O.A. no.35 of 2021
Sarpanch Parvadi Grampanchayat
Vs
M/s Om Sai Stone Crushers
Ref :- 1. Letter received from Collector office dated

29/11/2021
2. Your office letter dated 01/12/2021
3. Report from Circle officer Nasarapur dated
21/12/2021
Respected Sir,
In view of the interim order dated 19/05/2021 passed by the Hon'ble

Tribunal joint inspection report has been filed by the MPCB in respect of
lease hold area Gat no.612 area 01H 00R.

In view of the Reference no.2 the illegal excavation is carrying out in
the Gat n0.612 and not in Gat no.611 and 649. There is a forest land near
about 2-4 mtrs from the Gat no.612.Due to the excavation nearby walls of
the houses have been cracked. Hence report has been called from Circle
officer Nasarapur. The joint inspection report revealed that, the lease
permission has been granted to Shri.Vinod Namdev Mangde for 01H 00R
area at Gat n0.612 and the same has been renewed by the collector office
until 03/06/2022. As well as for gat no.611 and 649 mining lease
permission has been granted to the Shekhar Chindhe & others for the area
by order dated 11/04/2016 which is valid for 11/04/2021. There is no any

excavation in Gat no.611. Measurement has been carried out from the
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boundary of excavated land to the forest land. Forest land falls in Gat
no.818.From the boundaries of the Forest land distance up to Gat no.649
from South North is 126 X 49 ft. and East-West is 105 ft. From Gat
no.612distance East-West is 135X115 ft. In the inspection report
approximately measurement has been given. However exact area of the
forest started from Gat no.818 cannot be stated from this office. In the
boundaries mentioned in the map of gat no.649 the occupation of the land
owner is not found. It is necessary to made joint inspection by the Forest
Department and Land Record Department. Then after the distance from
the excavated land to the forest land can be verified. It is requested to give

necessary directions to the respective departments.

Yol Yot Bhok
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REH

Government of Maharashtra

SEAC-2013/CR.20TA /TC-2
Environment department,
Room No. 217, 2™ floor,
Mantralaya Annexe,
Muimnba 400 632

Dale: Tst January, 2013

To,

Collector, Pune

Office of the Collector,
Pune.

Subject: Environmental clearance for Stone quarry proposals.
Sir,

This has reference lo the communicalion on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-1, Maharashtra in its 75™ mecting and decided to recommend the stone proposals
listed bellow for prior environmental clearance to SEIAA subject to conditions. Information
submitted by yowMining Officer has been considered by State Level Environment Impact
Assessment Authority in its 76" Meeting.

2. SEAC-I in jts 75th meeting held on 14-15" March, 2014 considered total 247
proposals of stone quarries from the District and decided to appraise the proposals from Haveli
taluka after site visit by the SEAC-I subcommittee. Accordingly SEAC-I considered the
proposals and recommended proposals excluding proposals from Haveli Taluka. Mining Officer

submitted proposals satisfying conditions of SEAC-I as listed bellow:

Brief Information submitted by the Mining Officer is as below:

Are ‘
Sr a Typ
Village Talulka Name of leasce ' Survey No eof
No. i (Ha .
) land
l Naygaon Maval Shyamn“z\O Laxman 2.70 67 Pyt
Palekat
2 | Aambale | Maval | vHavkumar g0, 140/1 Pyt
Kachardas Shingavi
3 | Aambale | Maval | odavkemar i3 14072 Pyt
- Kachardas Shingavi
4 Aambale | Maval | Vijaykumar 4 142/} Pyt |




121

Are )
Sr . Typ
§ " . . a . . .
Village Taluka Name of lcasec Survey No eof
No. (Ha .
land
)
Kauchardaz Shingavi
s | Ahirewadi | Mavar | Nndkumar Tukaram o o 199 Pt
Hajare )
6 | Mundavari{ Maval Mod@‘ﬂ Roadl Mukers 4.9 80.81 Put
Pvilid.
7 ladhavwadi{ Meval Suresh Puranial 2 50 Pvt
Agrawal
8 | Chandkhed| Maval Mahesh Hiraman 2 449 Pyt
o Barne
9 Mangrul Maval | Bharti Rajan Chavan | 495 147 Pvt
Ajwani Infrastructure 132,138/1/2/3,140 to
10 Salumbre Maval Put Lid 4.95 1 150,152.154,157,158,159, | Pwt
1 Gobind H Ajwani 261
Manav Stone Udyog.
1 (Aadhale(Rhlcar | Bharat Jalindhar 121 540,542 Pyt
urd)
1 Aalhal
12 Bhukum Mulshi Sl}'&\l‘lklll' Ganpal 1.16 637 Pvt
Wahale
13 Kasar Mulshi Ramchandra.M.Thaku |, ¢4 383 Pyt
amboli v
14 Bhlarwadi Mulshi Babanmo Dattatray 499 498 10 505 & 510 Pyt
(Ambegaon) Bhilare
Rame Jame . <
15 | Dattawadi | Mulshi R .1}}1<,sh Waman 1.04 55 Pvt
_ Shinde
16 | Ambegaon | Mulshi Shivaji Namdeo 2.1 334 Pvt
Kumbare
17 | Bhugaon Mulshi | Anil Vithal Vitckar 3.51 57/1 Pyt
18 | Daravali | Mulshi | A Vithatao 2 426 Pyt
Vitekat
Kasar - : o1 /0c
19 : Mulshi | Raju Appa Chavan 1.13 881/853 Pt
ambolt :
20 Daravah Mulshi | Ashok Eknath Kurade | 4.9 386,389,390 Pvt
ap | Kesa sk | Vijay Bhima Pawar | 1.36 $82.878 Pt
ambeli
Ganpat Parvatrao
22 Dhamari Shirur | Dapha! Soapn Kisan 1.21 1693 Pvt
Choudhary
Pimpare | Purandha | , | o ot
23 (Kh) . Rahul B. Thopate 1.84 351 Pyt
24 | Pimpare | Purandha |y onr mpopate 1.14 351 Pt
{Kly) r
Purandha Sunil Rupchand
25 | Hargude . < | Dangi, Balaji | 2.4 571 Pyt
Stone Crusher
26 Walhe Purandha | Mohan Shamsundar 13 2627 Pt
' r Pawar
27 Mandaki | Purandha | Vaishali Arun Zore 1.81 1759 Pvt
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Are ) .
Sr 2 \ Typ
, Village Taluka Name of teasce Survey No L eof
No. ' (Ha : :
land
| _ ) i B
. SN I — |
- Dattatray Y 1
Gherapuran| Purandha Shilimkar,Ranjeet ,
'7‘ R ? g 2 A
28 dar v . S.Shitode,Bhavna 134 ol Pl
S.Deshmukh _
purandha | Shiv stone Crusher o
2 . C 7
.,.._:9 x Supe (Kh) ;  Dattatay Y Shilimkar 4.55 597 o Pyt
Rajendra
Purandha S.Deshmukh,Bhalchan | . 5
30 | Supe (Kh) r dra S.Deshmukh,B 404 393 Py
o T.Chavan B
Pura a | Popatrao Babanrac
\ Supe (Kh) it um‘ulhl Popatrao Babanrao | 03 256
- ) Jaglap
‘ Vanpuri Pm‘m-xdha Jaysing l\zmddmo | 378
v \daglap .
[mum\md P“m:_]dhn Arun Baburao Jagtap 1.1 180
34 \ Pimpre Kh Purax}u.lha V:s‘halv Babasaheb T ) 150
o ! Farande ) i
35 |Kapurwahal| Bhor /‘\ml Kisanrao 1.00 289/2
- Sonavane
Cosurdi | Bhor | Sunil Pandurang 1.00 238
Mangade
.| Unique
Kusgaon Bhor | Associates/Kalidas 4.64 511,514 Pt
! Haribhau More ,
Ranze Bhor Raju Bhima Kusale 2.00 198 Pyt
Ranze Blor | Raju Bhima Kusale 3.00 93,94 Pt
Karandi ‘ : .
y ameer 1sak S¢ 2 P vt
(Kheba) _ Bhot l Jameer 1sal *Sj,yici._ 1 | - 191 B ‘ Pvt
41 Karandi \ Bhor | Tukaram Kisan Mane 1.03 497 1 Pvt l
7/ (Kheba) | L ! __\t
/1 a
42 Parwadi Bhor N ‘T“’,“ qunclev 1 612 Pt
Mangade
43 | Morwadi | Bhor Rajendra Tukaram 1.33 701 Pvt
Choudhari
Karandi Namdev Anna
. ) 5
44 (Kheba) Bhot Nalawde 1.02 497 Pwt
Kambre . ) . .
is | Koo/ | Bhor | Rotdways Solution ORRE 684, 50, 552,565 Pyt
. PvtLtd
Morwadi
46 | Barhanpur | Baramati Anil Shivey} 1.20 238 Pyt
Deshmukh )
{ 47 | Gojubavi Baramati | Balu Sitaram Kaaem |3 | 42 | bt
' 48 | Mondhave | Baramati Santosh Da‘shmth [N 142 Pvt
Kondhalka
| 49 Murti | Baramati | Lalasaheb Eknath 1.21 71 Pyt |
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Ar .
Sr . Typ 1
Village Taluka Namc of leasce : Survey No ¢ of
No. (Ha ) ;
) land
Nalavde
50 |Sonkaswadi| Baramat; ]SQ‘VJ“ Sambhaji I 97 Pvt
Jagtap
Khamgalwal = 1 Kalbhushan 5
31 di Baramati Hanumantrao Kokre ! >3 Pyt
52 IWaghalhwadi] Baramalti Rohini Purushottam 1.05 231 Pyt
| Jaglap :
53 Nimbut | Baramati ]?al{alry Vishny. 1.62 493 Pvi
Farande
54 | Bhilarwadi { Baramati ’\ﬂuvmj Ashokrao 1 74,75 Pt
Fawre
35 [Karhawagaj| Baramat Rajesaheb Sheshrao 1.50 391 Pvt
: Chavan
56 Palshi Baramat Vivek Mahadeo 1.8 048 Pt
e ) Kadam
57 K]la-nzﬁgal\va Baramati | Suresh Gulab Nigade 1 49 A Pvt
Swami Samrath stone
58 |Tarangwadi| Indapur | Crusher.Harshal 1.20 135/2/B/2 & 135/2B/3 Pvt
Chittaranjan Patil

, . Shichand Budhamal .

9 Jata) Mo, apur | nye Pvt
59 | Dalaj .No 1] Indapw Chachda 1.10 341 Pv
60 Vangali Indapur Sanjay Jagannath 1.10 14 Pvt

Jagtap
61 Nhavi Indapur | Tushar Devraj Jadhav | 1.00 415 Pvt
62 Shcti’ilgadh [ndapur | Santosh Shivaji Wable | 1.1 19871 Pvt
63 Shetfalgadh Indapur Gorakh Namdev 12 58 Pyt
¢ Kadam
N . Y ]c " ‘, .
64 Shetfalgadh tndapur Dnyandu Narhari 12 56 Pt
e Bhosle
65 |Tarangwadi| Indapur | Abhijit MGade 1.14 136/2 Pyt
" . Muktar Kasa g e
66 |Tarangwadi| Indapur ’,l“km Kasamkhan 1 135/2/B/1 Pvt
Pathan
67 | Dalaj No.1| Indapur | Shivaji Dagadu Mote 2 342 Pvt
— o
68 |Tarangwadi| Indapur Pralhad Nivruti I 67/1/B Pvt
Deokate
69 | Balpudi | Indapur | 1aviprasad Janardhan | 101/4 Pyt
Khule o
70 Redani Indapur Pandurang Maruti 1.21 59 Pvt
. Khade
71 Mhz\ljf:g?cm Indapur | Sarjerac Gulab Mohite | | 338 Pt
Suraj Stone
72 |Tarangwadi| Indapur | Crusher/Rajesh Kerba 1 135/2A Pvt
‘ Agwane
73 {Babhulgaon| Indapur | Vijay Gautam Devkar | 1.2 186 Pvt
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Are ;
St . Typ
Village Taluka Name of leasee o Survey No cof”
No. (Ha :
) land
74 | Gokhali | Indapur | DUém Eknath 1.03 208 Pyt
Malujkar
75 ?g::;w Indapur | Balu Sadhu Boankar [ 206/2 Pyt
76 {Tarangwadi| Indapur ?)l::l; har Ashokrao 2.31 97/1 B Pvt
77 Indapur Indapur 'I-izmprasud Janardhan 3.88 6512, 65/3 Pyt
. Thorat _
Yo e P "y
78 | Galanwadi | tndapur Prabhat Gangadhas 1.2 181 Pyt
Nayar ]
79 Girim Daund ?“'“Sf‘l’eb Namdev 1.20 45 Pvt
Tondepatil
b AR s anenlie alvanr
30 I zmdh‘Jewad Daund F..Bln‘ll.\sf\lmcb Kalyanrao 162 170, 371 Pui
1 { Dhamdhere
_ Datatray Kmushna
81 Wasunde Daund | Dorage Santosh 441 332 Pvt
' Madhukar Dorage
Pandhrewad Jadhav Stone Crusher
82 | ; Daund | Santosh Dyandev 2.00 373,379 Pvt
Jadhav
M/S Unique
83 Wasunde Daund | Associates/Dnyandev | 3.65 351 Pvt
Jijaba Khaladkar
34 Wasunde Daund | Nitin Digambar Hajbe | 1.62 325 Pt
85 |Bhandgaon| Daund | Nitin Eknath Langote | 1.74 428 Pvt
P&ndhrewwd Shrinath Stone
806 ¢ i e Daund | Industries 495 372/4/203/415,372/7 Pt
Shivaji RPawar
Siddhivinayak Stone
87 |Bhandgaon{ Daund | Crusher Mahindra 1.00 428 Pvt
. Tukaram Thorat
88 |Bhandgaon| Daund | Laxman Baban Katkar | 1.20 427/1 Pvt
g . Nageshwar .
] aniga aQ . 3 34
89 ng\mgﬁda Daund Ramchandra Bobade 1.79 131 Pv
90 Patas Daund Ramchndra Khandu 1.00 137/11 Pvt
Bobade
91 |Bharatgaon| Daund Ba.lasaheb Anantra 1.20 301/2 Pvt
Jadhav
1o , Prakash Narayandas .
92 | Kurkumbh | Daund - 2.42 18/2 Pvt
Munot
93 Yawat Daund | Dilip.K Kalbhor 1.20 645 Pvt
P 4 vant aMme
94 Deulagaon Daund \‘ eshwant Waman 12 130 Pyt
Gada Fargade
95 Dm;!;iaon Daund | Tukaram Jivayya Naik | 2.3 24717 Pyt
96 Jiregaon Daund | ASDesai 2.59 259 Pvt
97 Padvi Daund | Ashok Bhivaba 1.2 37 Pyt
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(Shree Gurudatta

Are e
Sy : a Typ
Village Taluka Name of leasee Survey Ne - e of
No. (Ha :
) land
Fargade
Chetan Chandrakant
98 Wasunde Daund | Thorat & Annsaheb 2.42 348 Pvt
Yadavrao Shitole
99 iBhandgaon| Daund Rahul Namdeo Kapare | 1.36 199 Pyt
Deulaazon Manik Baburao
100 St Daund | Kokare & Vitthal 1.2 311 Pyt
Gada
i Baburao Kokare
Om Sai Stone Crusher
101 P’nnclh"re\\'ad Daund lnd, Dhananjay S | 23 578 Pyt
i Fakale,Hanumant
‘Babanrao Natakale
K & C Subhash
102 | Wasunde | Daund | Dynoba Kad & 4.95 357 Pt
) Rajendra tChudhari '
103 Gim Daund | Vinayak Appa Khatal ! 725/1 o Pyt
104 | Kurkumbh | Daund | Tukaram Jivayya Naik | 4.95 18/1, 18/3,18/4 Pvt
105 | Chimali | Khed | /PPaManadu | 709 Pt
Lokhande
106 | Retawadi | Khed | MrSubhash Jaywant ), 694 Pt
Takalkar
(07 | YRdEAOM | ey | Anish Kalidas More | 2.00 69/7, 6918, 69/9 Pyt
Ghenand
108 | Koye | Khed |32isinghSopana 2.00 605 Pt
Bhogade
Kishan Dattatrya
e & You
109 | Moi Khed | Donere & Yogesh 120 633 Put
Chandrakant
Balvadkar N
110 Mot Khed | Sudam Dynanu Karpe | 1.00 512 Pyt
111 | Mahalunge| Khed | Lonaii Ramehandm ) 6, 556,557 Pyt
Sandbhor
112 | Wafagaon Khed | Prasad Vilas Gilbile 1.60 195 Pvt
113 | Kelgaon | Khed | CaneshBhalchandia 5, 190 Put
Lashkare
114 | Kuruli Khed | Hanumant Laxman 1.20 309 Pvt
Murhe
115 Kuruli Khed | Aabaji Laxman Murhe | 1.20 318/2 Pvt
116 Kuruli Khed Babaji Laxman Murhe | 142 3011 Pvt
117 Kuruli Khed | Dattu Shankar Bagade | 1.00 315 Pvt
118 | Kelgaon | Kheda | oG ShirkeTechology |, 4, 215
; PviLitd.
119 Moij Khed Mrs. Rajeshri B Karpe | 1.10 571 Pvt
7 MO T . P
120 | Kelgaon | Khed | oendraAanandrao | g 189 Put
o Devkar
121 | . Moi Khea | it Gangaram Gawart | - | 563 Pyt

-6-
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Are vy
Sr a : Lyp
No. | Village Taluka Name of leasee N Survey No cof
Nog. | (l’h\ )
. ) land
Stone Crusher)
122 | Moi | Khed | LrakashSaste, Suya 519 ' pwt
Stone Industries
Bhagwati Stone
123 Mot Khed Crusher Namdeo 1.2 48 Pwi
Jumbar Gawanrt v
, Jiva Yelwande, Sant -, '
2 3 N < /
}“4 Mot _ Khﬁi«_" ‘Sai Stone Crusher ! b_‘j P ]
Waki Laxmanrao Shankar -
E ? ) >4 b k4 7 s
125 (Khurd) Khed Tope 1.25 4472 Pvt
126 Moi Khed | inabol Baban 12 112 Pvt
Kavade
127 | Chandus | Khed |4y Haribhau 121 12 Pyt
- Wadekar
128 Mol Khed | Babu Niurutti Gawari 1.1 {63 Pyt
129 | Sayagaon Khed Mabcndm Marou 1 216 Pvt
Jagtap _
130 Kuruli Khed | Sandip Vishnu Murhe | 1.00 19172 Pwt
131 [Kalechiwadif Khed Eilltm Ramchandra 2 100 Pvt
Koregaon . Pandurang Nivruti
2 by ca ® s 285 /1
132 (Kh) Khed Dabhade 4.48 8 | Pvt
133 | Wafagaon | Khed | Trimurti Enterprises 4 188 Put
Moi Dyaneshwar Laxman 1 244 Pt
134 Khed Gavari
135 Mahalunge | Ambega | Magan Mhatarba 161 2307 Pyt
padaval on Karale B B
Ambeea Satish Babusaheb
136 [Nighutwadi o 8% | Khalkar & Kishor 1.20 92/14 Pwt
_(' Uttamrao Thoral
137 | Kalewad Ambega | Tukaram Shankar 120 108/142+3 Pyt
on Darekar
138 | Mordewadi| A™bes? f Javhind Mhatarba 1.82 35/2,8,9,10,11 Put
on Karale
Ambeaa Gajanan Namdeo
139 | Ghodegaon on & Chouvan & Balasaheb | 1.5 132 Pt
Kale
140 Tzf}:;')?}l;f; " A“:)‘ffga Ajit Baban Pokharkar | 1.03 445 Put
4L 2 A4 N |
Wadgaon Ambeaa
141 |(Kashimbeg on S 1 Ajit Dashrath Morde | 1.2 363/1 Pyt
)
142 Mahalunge | Ambega | Shanta Chintaman o 2309 Pyt
" | padaval on Bhojne N - -
143 Loni Ambega | Daltatrya Fakira 19 1014 Pyt
. on Jadhav
144 | Kolwadi Junnar | Bapusaheb Natha 1.0 420

27-
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Infrastructure Ltd.

Arc
Sr . . : a Typ
. Viliage Taluka Natire of leasee Survey No e of
No. (Ha v
) land |\
Kumkar
Praveen Anantrao
45 | Mandarne | Junnar | ShUEhIe 247 231/2B.231/1A Pyt
. Dhnyaneshwar
Shautaram Shinde
Siddhivinayk Stone »
14 \ne Junnar ,
6 Ane hannar | Crusher Vasant TAher I.1 1060 Pyl
Chinchbaiw Ganesh Nivruti
147 i Khed Borate, , Sou.Rani 3.99 94,95 Pvt.
) Sunil Borate e
148 Donde Khed | Tanhaji Nanaji Bagde 2 332 Pyt
e he Arun Tukaram ,
149 Karanjvihive] Khed Gawhane & other 3 3.6 101 Pvt.
150 [Kohinde Bk] Khed | Nitin Vittal Gujar 1 493 Pt.
151 | Kelgaon | Khed | Miangaldas Hiaman -y 197 Pyt.
i |Mungse 1 1 e
Ganesh Popatrao
152 | Jaulake | Khed | Sonvane & Others, 4 223 Pwt.
Shii.Ganesh Stone
crusher
Wadgos “hintaman Devre ; <
153 \A.ﬁclu‘o n'w Khed Clnnhm wn Devram ) 69/3.69/5 Pyt.
Ghenand Bawle ,
154 Palu Khed Uthas Sadashiv Kad 1 613 Pvt.
Suni! Shivajirao
155 Hargude | Purandar | Bhosle, Krishnae 493 571,534,195 Pvt.
Infrstructure Pvt. Ltd.
156 | Redani | Indapur | DAdarm Dynandeo L 83 P,
Shinde R
157 | Kusegoan | Daund Shinde Sione 4 535 Pvt.
Company
Priyaraj Satishie
158 |Gaddarwadi| Baramati | Loyara Satishiao 1 363 P,
Kakde
. . | Mrs.Padmaja Pramod N ‘
150 | alws arams 235 ,
159 [Waghalwadi) Baramati Kakde 1 35 Pvt J ,
160 | Bhitarwadi | Baramati | 450k Lakshman 1.34 70 Put,
Kokane
161 Dhoksangav Shirur Mrs Kamal Fakkad 205 347 P,
i Malgunde
Raufkhan
62 Xi Junmar 449/2 Pvt.
162 Kuran Junmar Mehbubkhan Pathan l i Y
163 Kelgaon Khed Kavntaram Gangaram ] 169 Pyt
Mungse
164 | Kelgaon Khed | Shivaji Barku Mungse | 192 Pvt.
Nimgoan . Kalyan Toll " <
, . 2.4 -583, 584 Pvt.
165 Mbhalungi Shirur Infrastructure Ltd.
166 Shirur | Ralyan Tol 3.26 587

Pvtj
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| Arec .
Sr i a Typ,
No Yillage Taluka Name of leasec (Ha Survey No e of
' ! land
‘ )
167 | Wasunde Daund M x:../\hlmlsun | 357,359 Pyl
Sajjauddin Daruwala '
168 | Dalaj No. 1] Indapur | Dshavath Shankar o 336 Py,
Kumbhar -
169 | Nandgaon | Bhor | Dhananiay Ramesh g o, 419 Put.
Chauhan
Mhas <‘]. anes AXINT
170 |1 [h’\%Ob"\Lﬂ Indapur (,‘_r \.nc,sh Laxman 0381 333 Pyt
wadi Shinde O
171 | Utroli Bhor | Soniay Ramchandra ! 379 Pyt.
Sagle
auvashee Vijay )
172 Kanhur Shirur Bhagyashee Vijay 4.8 636 Pwi.
5 Lande
Sunil Tuishiram
173 Kanjale Bhor Mahajan & Narendra 49 249 Pyt
Tulshiram Mahajan
174 Dhokgaug_av Shirur Vinayak Thamaj 104 $27. 828, Pyt
1 Malgunde J

3.

conditions mentioned below:-

SEIAA in its 76" meeting, considering the recommendations of SEAC-I has decided to
accord environmental clearance to the above mentioned independent minor mineral proposals
which may be consider as the separate EC being issued under the provisions of Environment
Impact Assessment Notification, 2006 subject implementation of the following terms and
conditions. So the Concem Authprity should grant lease for individual lease holder stipulating

Specific conditions:

Quarrying allowed only in the recharge zone of hills, not in run off or storage zone.For this

purpose, GSDA should be involved to carry out intensive geophysical survey to identify such
recharge zone where quarrying can be allowed.

3. No quarry shall be allowed within safe distance from any habitation or human activity.

recommended at this juncture.

2. Discharge of sewage from quarry sites should be strictly controlled.

Only ongoing/existing leases are recommended for renewal. No new stone quairy proposal is

It is necessary for all the above recommended cases to prepare Mining Plan and get it

approved by the Competent Authority before mining operations as per provisions im

existing Rules.
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8.

13.

14.

15.

16.°

District Collector to ensure that the provisions stipulated in Maharashtra Minor Minerals

Extraction (development and Reguwlation) Rules 2013 shall be strictly adhered to.

District Collector to ensure that the provisions stipulated in the Office Memorandum
(O.M) No. J- 13012/12/2013-1 [A-11 (1) dated 24/12/2013 issued by Ministry of

Environment and Forest (MoEF) are implemented in letler and spirit.

District Collector to ensure that distance between onc lease area and another lease area or

clusters of lease area 1s more than 500 m.

District Collector to ensure thal every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and

unauthorized transportation of the stone.

. Project Proponent and District Collector to ensure thal vehicles transporting stone should

not be overloaded beyond stated capacity.

. Project Proponent and District Collector to ensure that there is no violation of the Supreme

Court order given in related matters.

_The District Collector to prepare closure plan and get it approved by the competent

authority for all abandoned,mines in the District.

Distx.‘ict Collector and District Mining officer will be held responsible personally for non-
compliance of the conditions stipulated in the Environmental clearance and shall be liable
for legal action under Environment (Pmtecuou) Act of 1986.

Transport of stone should be by vehicles which are properly covered with Tarpaulm and'it
should not be overloaded.

District Collector to ensure that no mining will be carried out in the villages declared as
Ecologically Sensitive Areas (ESA) by the High Level Working Group (HLWG) under
Dr. K Kasturirangan.

The lease holder shall undertake adequatc safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area is not affected. The depth ol quarrying should be above the levels of
aquifers to avoid the contamination/ degradation of water quality of aquifers. Regular
monitoring of ground water level and quality shall be carried out around the mine lease

area during the mining operation. If at any stage, it is observed that the groundwater table

-10-
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24.

e !

(/;pm ,f‘ 5
%, ¥ N 3

N

is getting depleted due to the mining activity: necessary corrective measures shall be
carried out. District Collector/mining officer shall ensure this.

Effective safeguards, such as regular water sprinkling shall be carried out in critical areas
prénc to air poltution and having high levels of particulate matter such as loading and
wloading point and all wansfer points. Water sprinkhing shall also be carried out on haul

roads. 1t should be ensured that the Ambient Air Quality parameters conform (o the nerms

preseribed by the Central Pollution Control Board in this regard. The status of

implementation of measures taken shall be reported to Environment Departiment,

Provisions stipulated in Maharashita Minor Minerals Extraction (development and
Regulation) Rules 2013 shall be strietly adhered to.

. District Collector and District Mining officer will be held responsible personally for non-

compliance of the conditions stipulated in the Environmental clearance and shajl be hable
for legal action under Environment (Protection) Act of 1986.

. District Collector will take bank guarantee of Rs. 2,00,000/- OR upto 2% of the annal

royalty, whichever is higher, for the given lease from the lease holder to cnsure the
compliance of the conditions stipulated. In case of violation of stipulated conditions by
project proponent bank guarantee so obtained shall be forfeited and legal action under the
taw should be initiated against such project proponent.

. It shall be ensured that there is no fauna dependent on the areas close to mining for its

nesting. , )

22. To prevent dust / particulate matter pollution, the lease holder shall take up tree plantation

in an area 10 m from the boundary of the leased area and also on either side of the road
leading to the quarry from the already surfaced road.

District Collector and Project proponent to ensure that there is no violation of the Supreme
Court order given in ielated matters.

District Collector shall prepare closure plan and get it approved by the competent
authority for all abandoned mines in the District.

General conditions:

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment Department.

All necessary statutory clearances shall be obtained before start of mining operations.

11-
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16.

19.

Mining / loading shall be limited to day hours” time only. The quarrying / loading shall nd}
be done during night hours.

No mining shall be carried out in the safcty zone of any bridge and/or embankment.

No anining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for
draw! of requisite quantity of water (surface water and groundwaler). il required for the
project. l

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection)
Act, 1972 from the competent authority, if applicable to this project.

Green belt development shall be carried out considering CPCB guidelines including

selection of plant species in consultation with the local DFQ/Horticulture Officer.

. Parking ot vehicles should not be macdle on public places.

Transportation of malerials shall be done by vovering the trucks / tractors with tarpaulin or

other suitable mechanism so that no spillage of mineral/dust takes place.

. Appropriate mitigation measures shall be taken to prevent any kind of pollution in

consultation with the Maharashtra Pollution Control Board. It shall be ansured that there is

no leakage of oil and grease from the vehicles used for transportation.

_ Vehicular emissions shall be kept under control and regularly monitored. The mineral

transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals i$
to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at site.

. Occupational health surveillance  program of the workers should be undertaken

periodically.

_ Provision shall be made for housing the worlers at site, if required, with all necessary

infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
care and sanitation etc.

Ambient air quality will be monitored at the site and the nearest habitatn 1 in the months
of January, April and November. Ambient air quality at the boundary of the precise

mining area shall conform to the norms prescribed by MoEF, GOl

-12-




30. Measures shall be taken for control of noise levels to the limits prescribed by CPCB.

23.

23.

An Environmental Audit shall be annually carried out during the operational phase and be

submitted to the Environment Department.

. Digital processing of the entire lease area in the district using remote sensing technique

shall be done regularly once in three years for monitoring and report submitted to the
Environment Department. The funds earmarked for environmental protection measures
shall be kept in separate account and shall not be diverted for other purpose. Year wise
expenditure on environmental protection measures shall be reported to the Regional
Office, Ministry of Environment and Forests, Bhopal.

Revenue Authorities shall submit within 3 months their policy of (i) Standard operating
process/ procedure 10 bring into focus any infringement/deviation Mviolation of
environmental norms /conditions, (ii) Hierarchical system or Adiministrative order to deal
with environmental issues and to ensure compliance of EC conditions and (iit) System of

reporting of non compliance/violation of environmental norms to the District collector.

_ The Mining officer shall submit six monthly reports in hard and soft copy on the status of

compliance of the stipulated environmental clearance conditions inctuding results of
monitored data (both in pard & soft copies) to the Environment Department, and the
District Collector and the respective Regional Office of the Maharashtra Pollution Control
Board.

. Any change in mining area, khasra /Gat aumbers, cntailing ca acity addition with change
o o o

in process and or mining technology, modernization and scope of working shall again
require prior Environmental Clearance as per provisions of EIA Notification, 2006 (as

amended).

. The proposals has appraised on the basis of information submitted by concerned District

Mining Officer. Mining Officer shall submit the list of blocks satisfying conditions
stipulated above to Revenue & Environment dept. The list of blocks and conditions
stipulated above shall be made available in public domain. It should be published in two
local language newspapers and displayed at each block where mining operation is
proposed. District mining officer should ensure this and submit compliance report 10

Environment department with approval from Collector.

The EC issued to the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to SEJAA/Environment department. The revised list of
blocks and conditions stipulated above shall be made available in public domain. It
should be published in two local language newspapers and at each block where

13-
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mining operation is proposed. District mining officer should ensure this and submit
compliance report to Environment department with approval from Collector.

5. Conditions stipulated by SEAC-1 and SETAA has fo be complied with

6. The validity period of the EC is for 3 years but limited to period of lease.

7. The environmental clearance is being issued without prejudice to the action initiated
under EP Act or any court case pending in the court of law and it does not mean that
project proponent has not violated any environmental laws in the past and whatever
deciston under EP Act or of the Hon ble court will be binding on the project proponent.
Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

8. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate approptiate legal action under Eavironmental
Protestion Act, 1986.

9. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the

b ' department or for that matter, for any other administrative reason.

10. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

I 1. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendiments, the public Liability
Insurance Act, 1991 and its amendments.

12. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

i 13. This Environment Clearance is issued to the stone quarry proposals received from District
: Pune.

. (Mcmadg )

Additional Chief Secretary,
Enviromhent department &
MS, SEIAA

Copy to:
1. Shri. R. C. Joshi, JAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

14-
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4,

9,

Additional Secretary. MOEF, ~Paryavaran Bhawan CGO Complex. _odhi Road.
New Delhi - 110510

Additional Chiel Secretary,Revenue,Revenue & Forest Department.

Member Secretary, Maharashtra Pollution Control Board, with request to display 2
copy of the clearance.

The CCF, Regional Office, Ministry of Environment and Forcest (Regional Oftice,
Westemn Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankat
Nagar, Bhopal- 462 016). (MP). '

. Regional Office, MPCB, Pune

Collector, Pune.

IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-1 10003.

Director (TC-1), Dy. Sceretary (TC-2), Seientist-1, Environment Department.

10. Select file (TC-3).

Ec u\“\w\clut o U e T
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SEAC-2015/CR. 239 {an/re-z
Environment department,

Room No. 217, 2 floor,
. Mantralaya Annexe,
Mumbai 400 032
Date: © March, 2016
To, ' : B
Collector, Pune
Office of the Collector,
Pune.

Subject: Environmental clgarance: for stone proposals,
Sir,

This has reference to the communication on

the above mentioned -subject, The
proposal was considered ags per the screenin

g category of 1(a) B2 of EIA Notification - 2006, by
the State Level Expert Appraisal Committee-I, Maharashtra in its 108%

recommend the stone proposals listed below for prior environmentai cle
to conditions. Information submitted by you/Mining Officer has been ¢
Environment Impact Asseésmgn'_c Authority in its 937

2. .

meeting and decided to
arance to SEJAA subject
onsidered by State Level
meeting.

SEAC-I in its above said meeting considered tota] 01
the District and recommended 01 proposals. As

letter dated 21.01.2016 the propoéal satisfying ¢

proposal of Stone quarry from
per list furnished by District Mining Officer vide
onditions of SEAC-I & SEIAA are listed below:

Brief Information submitted by the Mining Officer is as below:

(s Name of the Proponent, Village Taluka | Gat Area | Land
No. No./ (ha) belonging to
Survey Pvt, or Govt,
No. Land or
others
J 1 Navnath Shete Amble Maval | 141 .[4.0ha | Pt
3. | M/s. Laxmi Stone Crusher | Parwad; Bhor 611/64 | 4.70 Pvt.
.| through Shekhar Chindhe 9 Ha
Parwadi, Bhor (Pvt)

3. SEIAA in its 937 meeting considering the recommendations of SEAC-] has decided to
acc_ord environmental clearance to the above meéntioned independent minor mineral proposals
which may be consider as the Separate. EC being issued under the provisions of Environment



Impact Assessment Notification, 2006 subject to implementation of the following 1erms and

conditions. So the Concern Authori
conditions mentioned below:-

ty should grant lease for individual lease holder stipulating

Specific conditions:

13,

1.

ENCE

o

10.

11

12.

14.
15.
16.
17.
18.

19.

20.

21.

Quarrying allowed only in the recharge zone of hilis, not in run off or storage zone. For
this purpose, GSDA should be involved to carry out intensive geophysical survey to
identify such recharge zone where quarrying can be allowed. )

The mining plan shall be approved first before initiating any mining

6perations.
Discharge of sewage from quarry sites should be strictly controlled '

The quarries to maintain benches of 60 slope in the cut, 6 m depth in cut and 6 m for the
bench : ‘ S ' o

No dumpiﬁg of material shall be allowed in the water resources of Nallas.
The Collector shall obtain the list of abandoned arries in the District and prepare
restoration plan for the same. In future, applicatiuns for the EC for quarries will be

considered only if the restoration plan of abandoned and quarries is submitted.
No quarrying should be allowed in the run-off zone of hilly areas.

No quarry shall be allowed within safe distance from any habitation or human activity.

District Collector will take bank guarantee of Rs. 2,00,000/--OR upto 2% of the annual
royalty, whichever is higher, for the given lease from the lease holder to ensure the
compliance of the conditions stipulated. In case of violation of stipulated conditions by
project proponent bank guarantee so obtained shall = forfeited and legal action under the
law should be initiated against such project proponent.

It shall be ensured that there is no fauna dependent on the areas close to mining for its
nesting.
To prevent dust / particulate maiter poliution, the lease holder shall take up tree plantation

in an area 10 m from the boundary of the leased area and also on either side of the road
leading to the quarry from the already surfaced road. D :

District Collector to ensure that the provisions stipulated in Maharashtra Minor Minerals

Extraction (development and Regulation) Rules 2013 shall be strictly adhered to.

The configuration of benches should be: 60 degrees slope in the cut, 6 mt depth for cut
and 6 mt width for the bench.

Collector shall ensure that no quarrying is carried out in forest or zudpi jungle.

No water sources shall be affected due to quarrying activity.

District Collector was requested to preprarerestoration plan of closed quarries in the
district. '

All labour engaged in quarrying will be
boots etc.

District Collector to ensure that distance between one lease area and another lease area or
clusters of lease area is more than 500 m.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the stone.

Project Proponent and District Collector to ensure that vehicles transporting stone should
not be overloaded beyond stated capacity.

Project Proponent and District Collector to ensure that there is no violation of the Hon’ble
NGT,Hon’ble Supreme Court order given in related matters.

provided with protective,geérs like mask, helmets,

Lt - T TLts - - el me -




22,

24,

General conditions:

23.

- (@

L

1)

The District Collector to prepare closure plan end get it approved by the competent

-authority for all abandoned mines in the District.
District Collector and District Mining officer will be held responsible personally for non-

compliance of the conditions stipulated in the Environmental clearance and shall be fiable
for legal action under Enyironment (Protection) Act of 1986.

Transport of stone should be by vehicles which are properly covered with Tarpaulin and it

. should not be overloaded.

25.

- material and ensure that due te this activity, the hydro-geological regime of the
“surrounding area is not affected. The depth of quarrying should be zbove the levels of

The lease holder shall undertake adequate safeguard measures during extraction of

aquifers to.avoid the contamination/ degradation of water quality of aquifers. Regular
monitoring -of ground water level and quality shall be carried out around the mine lease

~area during the mining operation. If at any stage, it is observed that the groundwater table

26.

27.
. life angle including clearance from the standing committee of the National Board for Wild

is getting depleted due to the mining activity; necessary corrective measures shall be
carried out. District Collector/mining officer shall ensure this.

Effective safeguards, such as regular water sprinkling shail be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Water sprinkling shall also be carried out on haul
roads. It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard. The status of
implementation of measures taken shall be reported to Environment Department.

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild

life as_if applicable & this environment clearance does not necessarily implies that

Forestry & Wild life clearance granted to the project which will be considered separately
on-merit ’ v

Precise i’nining'_a'rea will ‘be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment Department.

All necessary statutory clearances shall be obtained before start of mining operations.

. Mining / loading shall be limited to day hours’ time only. The quarrying / loading shall not

be done during night hours.
No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for

~ draw] of requisite quantity of water (surface water and groundwater), if required for the

project.

‘Waste water, if any, shall be properly collected and treated so as to conform to the

standards prescribed by MoEF/CPCB.
No wildlife habitat will be infringed.



10.

11,
12,

15,

16.
17.

18.

19.

20.

21.

22,

- Vehicular emissions shall be kept under control 2 ¢

Environmental clearance is subject to obtaining clearance under the Wildlife

Act, 1972 from the competent authority, if applicable to this project.. - .
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species in consultation with the local DFO/Horticult

ure Officer.
Parking of vehicles should not be made on public places. '

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or

other suitable mechanism so that no. spillage of miﬁéral/dust takes'-place.

- Appropriate mitigation measures shall be taken to prevent any kind of pollution in

consuitation with the Maharashtra Pollution Contro} Board. It shall be ensured that there is

no leakage of oil and grease from the vehicles used for transportation.

4 regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded, |

Special Measures shull be adopted to prevent the nearby settlements from the impacts of
mining activities. Maintenance of roads through which transportation of minor minerals is

to be undertaken, shall be carried-out regularly.

Dispensary facilities for first-aid shall be provided at site. V

Occupational health surveijlance program of the workers should be undertaken

periodically.

Provision shall be made for housing the workers at site, if required, with ai) necessary
infrastructure and facilities such as fuel for cooking,

safe drinking water, medical health
care and sanitation etc.

Ambient air quality will be monitored at thé site and the nearest .habitation in the months
of January, April and November. Ambient air qu- lity at the boundary of the precise
mining area shall conform to the norms prescribed by MoEF, GOI.

Measures shall be taken for control of noise levels to the limits prescribed by CPCB.

An Environmenta) Audit shall be annually carried out during the operational phase and be
submitted to the Environment Department.

Digital processing of the entire lease area in the district using remote sensing technique

shall be done regularly once in three years for monitoring and report submitted to the
Environment Department. The funds earmarked for environmental protection measures
shall be kept in separate account and shall not be diverted for other purpose. Year wise
expenditure on environmental protection measures. shall be reported to the Regional
Office, Ministry of Environment and Forests, Bhopal.

e (Protection).

~/
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23.

Revenue Authorities shall submit within 3 months their policy of (i) Standard operating
process/ procedure to bring into focus any infringement/deviation /violation of

environmental norms Jeonditions, (ii) Hierarchical system or Administrative order to deal

- with environmental-issues arid to ensure compliancz of EC conditions and (iii) System of

24,

25..

26.

r‘eporting" of non compliance/violation of environmental norms to the District collector.

The M'ihing officer shall submit six monthly reports in hard and soft copy on the status of
compliance of the stipulated ‘environmental clearance conditions including results of
m_onitor,ed data (both in hard & soft copies) to the Environment Department, and the

District Collector and the respective Regional Office of the Maharashtra Pollution Contro!
Board. '

Any change in mining area, khasra /Gat numbers, entailing capacity addition with change
in process and.or mining technology, modernization and scope of working shall again

require prior Environmenta! Clearance as per provisions of EIA Notification, 2006 (as
amended).

The propdsals has appraised on the basis of information submitted by concerned District

Mi’riing_ Ofﬁccr.'_ Mining Officer shall’ submit the list of blocks satisfying conditions:

© stipulated 'aboi/é to Revenue & Envir.onment dept. The list of blocks and conditions

stipulated above shall be made available in public domain. It should be published in two
local language newspapers and displayed at each block where mining operation is

proposed. District mining officer should ensure this and submit compliance report to
Environment départment with approval from Collector.

Conditions stipulated by SEAC-X and SEIAA has to be complied with.

The EC issued to the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated-above tc SEIAA/Environment department. The revised list of
blocks and conditions stipulated above shall be made available in public domain, It
should be published in two local language newspapers and at each block where
mining operation is proposed. District ‘mining officer should ensure this and submit
compliance report to Environment department with approval from Collector.

The validity period of the EC will be for 7 years as per MoEF&CC Notification dated 29™
April, 2015 but limited to period of lease.

The environmental clearance is being issued without prejudice to the action initiated
under EP-Act or any court case pending in the court of law and it does not mean that
project proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon’ble court will be binding on the project proponent,

. -5- .



11.

12,

13.

Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any cr a¢tion initiated under EP Act. P

In case of submission of false document and non compliance of stipulated corditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance

without any intimation and initiate appropriate logal action under Environmental
Protection Act, 1986.

The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

. In case of any deviation or alteration in the project proposed from those submitted to this

department for clearance, a fresh reference should be made to the department to assess the

adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any,

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes

(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Punc), New Admin' :trative Building, 1* Floor, D-, Wing,

Opposite Council Hall, Pune, if preferred, within 3u days as prescribed under Section 16
of the National Green Tribunal Act, 2010. :

This Environment Clearance is issued to the stone quarry proposals rec

from District
Pune

alini Shankar)

Member Secretary, SEIAA

Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

Shri T. C. Benjamin, 1AS (Retired), Chairman, SEAC-I, 602, PECAN, Marigold,
Behind Gold Adlabs, Kalyani Nagar, Pune —411014.

Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO Complex, Lodhi Road,
New Delhi - 110510

Additional Chief Secretary,Revenue Revenue & Forest Department.

Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.
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The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
. Nagar, Bhopal- 462 016). (MP).

7. Regional Office, MPCB, Pune

8 ‘Collector, Pune’

9. IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

. 10; Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

11 Select file (TC-3),
(EC uploaded on  {0|3}20]6 )
-
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Application for Consent/ Authorisation

Sir,
|/We hereby apply for*

1. Consent to Estabfish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Poliution) Act, 1974 as amended.
2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, in connection with
my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given below.

Consent Information

UAN No: Application Date: Payment Received on: Industry Name:
MPCB-CONSENT-0000092264 May 13, 2020 May 13, 2020 Shri Om Sai Stone Crusher

Industry Information

Consent To: IIN No.: Submit to: Gross Capital in lakhs
Renewal (Normal) 00 SRO - Pune | 90.00

Type of institution: Industry Type: Category: Scale:

Industry 064 Stone crushers Orange S.S.

EC Reqd. EC Obtained EC Ref. No.

No No -

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/industry/Institution / Local Boay.

Name Address

MR. VINOD NAMDEV MANGDE : Gat No. 612, At. Parwadi, Post-Kurangwadi, Tal- Bhor, Dist.-Pune.
Designation Taluka

OWNER BHOR

Area District

PARAWADI Pune

Telephone Fax

9823950968 -

Email Pan Number

dattamangade5032@gmail.com ACMFS3857M

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name

Shri Om Sai Stone Crusher

Location of Unit Survey number/Plot Number

Parwadi G. No. 612 At -Parwadi, Tal- Bhor, Dist -Pune

of 12 27-06-2022, 15:54
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. (020) 2581 1694
(020) 2581 1627

Fax No.  (020) 2581 1029 Old P .
. . . une- Mumbai Road,
Visit us at http://mpcb.qov.in PUNE — 411 003

¥PCB/ROP/ 201 0000 D32 Date: es—ho"&o 20

M/s. Shri Om Sai Stone Crusher.
G. No. 612 At -Parwadi, Tal- Bhor, Dist -Pune
Taluka- Bhor Dist.-Pune.

~Jog Centre, 3" Fioor,
Wakdewadi,

Sub: Final Refusal of Consent under Section 27 of the Water (Prevention and
Control of Pollution) Act, 1974 and Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 & Hazardous & Other Waste (M& TM) Rules
2016.

Ref: 1) Your application for consent to renewal vide UAN No-

MPCB- Consent- 00000 92264 :
2) Scrutiny letter vide dtd. 1 5.05.2020,17.05.2020 and 19.05.2020.

3) Letter issued from Gram panchayat parwadi vide dtd.30.08.2019
Tal.-Bhor Dist.-Pune.

WHEREAS, you had applied for consent vide above reference (1) under the
provision of Water (Prevention & Control of Pollution) Act, 1974, under the Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under the Hazardous and Other
Wastes (M & TM) Rules, 2016,

AND WHEREAS, Sub-Regional Officer has processed and submitted the said
application to this office with non-Compliances/discrepancies in the application as follows

1. You have not submitted latest CA certificate.

2. You have not submitted the details of BG of Rs.50000/- which is imposed in
the existing consent to operate dtd. 24.10.2018.

3. You have not submitted reply of scrutiny letter issued by SRO office.

AND WHEREAS, Grampanchayat has submitted letter regarding not to give
permission to your crusher.

AND WHEREAS, it is noted that, after communication and given sufficient time
period, you have failed to submit reply to above notices which shows your negligent
attitude towards compliance of Provision of the Water (P& CP) Act, 1974 and the Air (P&
CP) Act, 1981 & Hazardous & Other Waste(M& TM) Rules 2016 and Environment
Protection.

NOW THEREFORE, your application for Consent is hereby refused under Section

27 of the Water (Prevention and Control of Pollution) Act, 1974 and Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 & Hazardous & Other Waste 2016.

10of2 27-06-2022, 15:54
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2.

Please note that establishment/operating the unit without consent of the Board is

an offence and attracts further stringent legal action as deem fit under the provision of
various Environmental enactments, which may please be noted.

For AND ON BEHALF OF M.P.C. BOARD

(Dr.J.B.Sa:mfe

Regional Officer,Pune
Copy to:-
Sub Regional Officer, MPCB, P-I

You are hereby directed to serve the notice and submit present status report.

2 of 2 27-06-2022, 15:54
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as amended.
2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, in connection with
myj/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given below.

Consent Information

UAN No: Application Date: Payment Received on: Industry Name:
MPCB-CONSENT-0000101682 Nov 4, 2020 Nov 4, 2020 Shri Om Sai Stone Crusher

Industry Information

Consent To: liN No.: Submit to: Gross Capital in lakhs
Renewal (Normal) SRO - Pune | 90.00

Type of institution: Industry Type: Category: Scale:

Industry 064 Stone crushers Orange S.S.

EC Reqd. EC Obtained EC Ref. No.

No No -

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Qccupier/industry/institution / Local Body.

Name Address

MR. VINOD NAMDEV MANGDE Gat No. 612, At. Parwadi, Post-Kurangwadi, Tal- Bhor, Dist.-Pune.
Designation Taluka

OWNER BHOR

Area District

PARAWADI Pune

Telephone Fax

9823950968 -

Email Pan Number

dattamangade5032@gmail.com ACMFS3857M

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
Shri Om Sai Stone Crusher

Location of Unit Survey number/Plot Number
Gat No. 612, At. Parwadi, Post-Kurangwadi, Tal- Bhor, Dist.-Pune. Gat No. 612
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Visit Report_MPCB—CONSENT—OOOO-}OM&Z.pdf SR

. .,whttp://managc.ccmp,cb. in/d.oguments/do_wpload/MTQyOTY1156. .
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE - PUNE.]
m— Jog Center Bldg.
—— 2rd floor, Wakdewadi,
Ph. 020-25811694 ‘i%; Old Mumbai - Pune Highway,
Fax. 020-25811029 - Pune 411003
Visit Report

Name & Address of Industry ;- M /5' 3]’”. Om Sas 5\"302, C‘u”_,&f)
Geb No. 612, Panwaeds, Tl Bhov,

Dt Rune.
Date of Visit - g 3 MNov. 2020
Industry Representative - DaH-cJ'raf Marﬁ‘@l&- z”';‘nw
Consent Validity = CToo Vabz’ ’J'O - 3).0),2020.
ATF;,QA Jov renewl abCa
Observations:-

. LM o cmm}'
cnditions & ‘""”5’3“4""“ o Lo ol %’EZ“M‘"&
G 4'.-,4‘-»&{257‘4'9‘3""’3' ro
"‘)“ e
at:mvml)'mﬂ ”\""L‘ o -

> .Duﬂn& visi’- shane crusher wes m‘—%»,&w‘n Tw ov)..

i iy dom il Feruss f
) The. shne. s TN sporklng s
3) Fhe_shone crusher wfww

bell. fhestons
ek Jrw conher sl po > 4 umyy{e: o loSig o
cowoher aloo rvvn).wl wetery %ﬂ’;}@”’g "T‘
vehieles, | D
4)mshm coushtr Lx-a nwtzjtl C:.{~$:wi cov%-&n& 'g
S conveyor betks o wrbr) She dwat emissins.
9 'ﬁfbj cm‘zf hes rmm‘u’ 20 fesf ‘wa” dinoheeh arpesydhe_
LR w}nA l;)e‘jg,ogf WA“.

C810)

27-06-2022, 15:57
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3) Fhe ..Sa.ial shone. corahor heo oblzined m'mioé rbnw’m“‘m
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( DaJW) Cs'é . gkai)
Fostor, PPLB, Fung )
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Maharashtra Pollution Control Board
Regional Office, Pune

Date: 15/63 /2022

458

o,

i J rro%«".

1 |Name and Address of Stone Crusher / . Sai S
with E mail ID & Contact No. M/s. Shri Om fone Cruokw,
Ged No. 612, A} Panoeds, ﬂuLKumng\J
fal - Bl-:or, Dis}. Rune.. (38 88735037—J
2 | Industry representative Vinoed Namdev Man 5‘“1" Owner
3 Consent status 0 val«'cl “f'h’ 3).01. 2024
4 | Production details Cms]swl Shone - 8¢ Bosas/ Dk)/
5 | Operational status Hob in al': an
6 |Air Pollution Control Systems | Yes | No Present status
provided
A _ | Dust containment cum suppression system
i) The crusher (primary (jaw crusher) & Bolh w'LraJ-ing Strun
Secondary and Screen | .
(vibratory/rotary) aw““{ with 41 S}'&’L’
ii) | Belt conveyors % 7 Hus. Coovery Befby
Coverd Vit G(sheh
B | Water sprays/sprinklers at following strategic locations
i) Raw Material unloading Hopper
| v
i) | Chute to Primary / Secondary Crusher
v
iii) | Belt Conveyor
4
V) | Finished product (stock pills)/ Discharge During visitshine wnober
Points v Ve hor-fouS-in on
’ "ﬂ.nlt is N
V) |Regular cleaning and wetting of the o ‘ j
ground within premises / water| ,_ Stune crushey is nof in
sprinkling arrangement within premises QPaJ'ivn. cl»m'o visik ovedel)
to arrest the fugitive dust emissions Premistd wert b deand.
C | Wind breaking wall. v ’20&4[— kdak}#wku’l
Af‘mog’}"\l. 74
D | Metallic roads within premises. v g,,js};.«,g keccha roed s
dhease.
E ;rhree l ptlantatjon along periphery of o Mﬁffmx- 120 Nos
e plo A
T Plaoks plonded perifery of

Sfane crusher
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Observations: Dm«lné Visii shone cnuhere was no} tWS in g]w,ﬁ[,'m_ Az
wa}e_a! ‘:Z owngy svm last o montbs shone crusher s nof
in c]um-’wo a‘w.. “'u MsEDLL LM Jiscoonu;u! J&L‘u;-ﬁu"?/

~5Mﬁ;|7 b cavar ob shane Czrw»Lw L» hok }WJ Fhe P—‘U}"‘d"l 2
Amanl -
pld el
C\/ir\aA r‘amJtv ﬂmﬂult) (5'15‘5“.)
Oviney. = 0.

MPCB, Fune~]



Kaiﬁatam Point, 31 g 4t floor

Sm;&ﬁamnga SchemeRoag t}c« 8,
Opp. Cine Planet Cinema,

Phone:2401043 7/124020781
2404558912403?124!24035273
Fax: 24024058 124023516

NearSi_en Circle, Sion (E)
Mumbai - 400 027
No. BO/JD(APC) 7TB-3/B- 104, — Date:’ 24, } 02 ; 2013
CIRCULAR

dated 10/10/2016.

...........

The Central Pollution Control Board has issued modified directichs*ms 18(1)(b)
of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (F*ravgnﬁég &

of industrial sectors under Red / Orange /Green / White categories. The stone qﬁarmidg

‘activity does not covered in this ciassiﬁcation of the industries.

The Maharashtra Pollution Control Board has received various applications for o
grant of Consent to stone quarrying activities. In order to ascertain the category of the i :
stone quarry activity and to cover this activity under the consent management of the
Board, this matter was discussed in the Consent Committee meeting of the Board held



DA Guidelines for Stone Quarry,

Circular . pa eNo:2

l.  Stone quarty having area 5 Hector and above are Covered uﬁdsr the
Consent regime.

It.  Stone Quarty having area below 5 Hector Will comes under the
Purview of the District Collector/s in the State of Maharashtra, as per
their jurisdiction and they wil implement vthe Guidelines for
Environmentally $oung Operations for Stone Quarries issued by the
Maharashtra Pollution Controj Board. '

ies having area 5 Hector and above shal| obtain valig
consent to establish/operate from the Maharashtra Pollution Control Boarg within next
30 days from the date of issuance of this circular.

this circular,

For & behaif of the

Maharashtra Pollytion ControlBoarg, @~
z'z (Or. P. Anb n, 1AS)

Member Sectetary
A

P.T.0



DA.; Guidelines for Stone
Cogz {o:

"~ Principal Scisntiic offcer / Assistant Secrstary (Technicalyyoing Director (a; -
Contrcl}/Joint Director (Water Pollution Control) 1RO (HQ)/ RO (Cess); MpPcC. Eném‘, |
Sion, Mumbai-400022. v v

Quarry.

ne Quarries to the concerneq District Collectors in the State of
Maharashtra as per their Jurisdiction '
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Panchayat Committee Bhor,
Gram Panchayat Division

S.No. Pancha / Vashi / 842/2021
Dated 02/08/2021

Copy,

Hon'ble Resident Deputy Collector, Pune,
(Mining Branch,)

B Wing, 4th Floor, Pune

Subject: - Regarding permanent closure of stone crushing and mining at Mauje Parwadi,
Taluka Bhor.
References: - 1) Your letter J No. Mining / Kavi/ 735/2021 Dated 19/3/2021.

2) Letter from this office. J.No. Pancha / Vashi / 2/369/21 Dated 12/4/2021

Sir,

In connection with the complaint lodged by Sarpanch / Members of Gram Panchayat, Parwadi
Taluka Bhor, regarding stone crushing and mining at Mauje Parwadi, Taluka Bhor under the above
reference No. 1, the Deputy Engineer - Construction, Deputy Engineer - Rural Water Supply and
Extension Officer were instructed to inspect the site and submit a report. Accordingly, they have
inspected the site and submitted a report to this office.

Regarding the issues in the report, Deputy Engineer, Construction, Panchayat Committee, Bhor said
that it was not clear that the houses were damaged due to the stone crusher. The Deputy Engineer,
Rural Water Supply, Panchayat Committee, Bhor said that the well water does not appear to have
depleted due to the stone crusher; and Extension Officer, Agriculture has stated that the effect of
stone crusher on crops has not been detected at first sight.

However, according to the reports of all the three departments, it is not clear that the stone crusher
and mining at Bhor in Mauje Parwadi taluka is affecting the houses in Parwadi village, causing
ground water level depletion and crop damage. Along with this, all the three departments are
presenting photocopies of the site inspection report.

Group Development Officer (Class 1)
Panchayat Committee Bhor
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub-REGIONAL OF FICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.

Fax: 020-25811029 HERTE 2" Floor, Wakdewadi,
Visit us at www.mpcb.gov.in '&"\“/‘Cm Mumbai Pune Highway,
E-mail: sropune1 @mpcb.gov.in “” Pune 411003

“Your Service is our Duty”
MPCB/ PUNE/ 211006 - FT3 —OZO’D 0G -10-902]

To,

Executive Engineer,
Public Works Department,
Zilla Parishad,

Pune.

Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.

Reference: 1. Hon’ble NGT Order dtd. 19/05/2021 passed by Hon’ble NGT.

2. Site visit carried out by committee members on 08/09/2021.
Sir,

This is to inform you that the Hon’ble National Green Tribunal in O.A. No. 35/2021 filed by
Sarpanch, Parwadi, Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors., vide Order on
19/05/2021 directed the Joint Committee comprising of SEIAA, MPCB and District Magistrate,
Pune to visit the site in question and verify the allegations made by the applicant and submit the
report.

Accordingly, a joint committee visited to the stone crusher on 08/09/2021, during site visit
matter discussed with applicant and stone crusher owner regarding points raised by applicant.
The objections raised by the applicant are directly related to the authenticity of the approval given
by your Department and therefore, this lead to be checked and verify by your department.

Applicant and villagers raised issue of damage of existing village road due to transport of
heavy vehicles of stone crushers. However, during discussion, stone crusher owner informed that
the road is used for the transportation of only finished product. He also informed that if allowed
he will construct road from Yamai Mal to Khusgaon Khind Velha Road ( 500-600 meter) and divert
his vehicles in order to avoid disturbances to the villagers.

Therefore, in order to comply with the Orders passed by the Hon’ble NGT, the Joint
Committee require the information from your office, on above points and with respect to
allegations made in the application filed before Hon’ble NGT.

You are requested to submit the information on the point alongwith supporting evidence
for onward submission before the Hon’ble NGT on the following e-mail addresses at the earliest.

ropune@mpcb.qov.in

sropune1@mpcb.gov.in

Yours Faithfuily,

(Pratap Jagtap)
Sub- Regio Officer, Pune-|
Enclosure: - NGT Order Maharashtra Poliution Control Board.
Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
2. SDO Bhor, Dist. Pune for information and necessary follow-up.
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.

Fax: 020-25811029 HeWT 2" Floor, Wakdewadi,
Visit us at www.mpcb.gov.in mm Mumbai Pune Highway,
E-mail: sropune1@mpcb.gov.in | /4 Pune 411003

“Your Service is our Duty” 15 -11-202)
MPCB/ PUNE/ _ -11-202
Reminder | @‘”s FTs - O|SGJ
To,

Executive Engineer,
Public Works Department,
Zilla Parishad,

Pune.

Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.

Reference: 1. Hon’ble NGT Order dtd. 19/05/2021 passed by Hon’ble NGT.
2. Site visit carried out by committee members on 08/09/2021.
3. This office letter dtd. 06/10/2021.

Sir,

This is to inform you that the Hon’ble National Green Tribunal in O.A. No. 35/2021 filed by
Sarpanch, Parwadi, Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors., vide Order on
19/05/2021 directed the Joint Committee comprising of SEIAA, MPCB and District Magistrate,
Pune to visit the site in question and verify the allegations made by the applicant and submit the
report.

Accordingly, a joint committee visited to the stone crusher on 08/09/2021, during site visit
matter discussed with applicant and stone crusher owner regarding points raised by applicant.
The objections raised by the applicant are directly related to the authenticity of the approval given
by your Department and therefore, this lead to be checked and verify by your department.

Applicant and villagers raised issue of damage of existing village road due to transport of
heavy vehicles of stone crushers. However, during discussion, stone crusher owner informed that
the road is used for the transportation of only finished product. He also informed that if allowed
he will construct road from Yamai Mal to Khusgaon Khind Velha Road ( 500-600 meter) and divert
his vehicles in order to avoid disturbances to the villagers.

Therefore, in order to comply with the Orders passed by the Hon’ble NGT, the Joint
Committee require the information from your office, on above points and with respect to
allegations made in the application filed before Hon’ble NGT.

Once again you are requested to submit the information on the point alongwith supporting
evidence for onward submission before the Hon’ble NGT on the following e-mail addresses at the
earliest.

ropune@mpcb.qov.in

sropunel1@mpcb.qgov.in

Yours Faithfully,

(Pratap Jagtap)
Sub- Regional Officer, Pune-
Enclosure: - NGT Order Maharashtra Pollution Control Board.
Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
2. SDO Bhor, Dist. Pune for information and necessary follow-up.
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.

Fax: 020-25811029 HERTY 2" Floor, Wakdewadi,
Visit us at Www.mpcb.gov.in mm Mumbai Pune Highway,
E-mail: sropune1@mpcb.gov.in N Pune 411003

“Your Sel;vice is our Duty”

MPCB/ PUNE/ ['22 o1 1¢, - R
Reminder Il | F134- 024 l4-01-2022

To,

Executive Engineer,
Public Works Department,
Zilla Parishad,

Pune.

Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.

Reference: 1. Hon’ble NGT Order dtd. 19/05/2021 Passed by Hon’ble NGT.
2. Site visit carried out by committee members on 08/09/2021.
3. This office letter dtd. 06/1 0/2021 & Remider | dtd. 15/1 1/2021.

Sir,

This is to inform you that the Hon’ble National Green Tribunal in O.A. No. 35/2021 filed by
Sarpanch, Parwadi, Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors., vide Order on
19/05/2021 directed the Joint Committee comprising of SEIAA, MPCB and District Magistrate,
Pune to visit the site in question and verify the allegations made by the applicant and submit the
report.

Accordingly, a joint committee visited to the stone crusher on 08/09/2021, during site visit
matter discussed with applicant and stone crusher owner regarding points raised by applicant.
The objections raised by the applicant are directly related to the authenticity of the approval given
by your Department and therefore, this lead to be checked and verify by your department.

Therefore, in order to comply with the Orders passed by the Hon’ble NGT, the Joint
Committee require the information from your office, on above points and with respect to
allegations made in the application filed before Hon’ble NGT.

Once again you are requested to submit the information on the point along with
supporting evidence for onward submission before the Hon’ble NGT on the following e-mail
addresses at the earliest.

ropune@mpcb.gov.in

srogune1@mgcb.gov.in

(Pratap/Jagtap)
Sub- Regional Officer, Pune-I
Enclosure: - NGT Order Maharashtra Pollution Control Board.
Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
2. SDO Bhor, Dist. Pune for information and necessary follow-up.

7
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Pune Zilla Parishad Pune
New Administrative Building
- Works North Division
Outward no-zp/Cc | ] /22
Date \7/ 3 /2022
To,

Pratap Jagtap,

Sub- Regional Officer, Pune-|

Maharashtra Pollution Control Board.

Subject :- Hon'ble NGT Original Application No.35/2021 filed by Sarpanch,
Parwadi, Gram Panchayat vs. M/s.Om Sai Stone Crusher & Ors.

Reference :- 1.Hon’ble NGT Order dtd.19/5/2021 passed by Hon'ble NGT.
2.Site visit carried out by committee members on 8/9/2021.
3.This office letter dtd.6/10/2021 & Remider | dtd.15/11/2021.
4.Sub- Régional Officer, Pune-l Maharashtra Pollution Control

' Bogrd_ No.MPCB/ PUNE/220114-FT 3-0241 Date 14/1/2022.

Wi»;h respect to apove Subject this to inform you that the
stone crusher owner Suggestéd Yamai ‘mal to Khusgaon Khind road is not
included in road developmeyn't programme 2(901(-2‘021. So that it is non plan road.
| do not have authonity to give'. permission to-stone crusher owner to Construct
Yamai mal to Khusgaon khmd non plan road.

Thanking you.

Executive Enginéer (North)
Zilla Parishad, Pune
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.

Fax: 020-25811029 HERTY 2" Floor, Wakdewadi,
Visit us at www.mpcb.gov.in m‘w Mumbai Pune Highway,
E-mail: sropune1 @mpcb.gov.in N Pune 411003
“Your Service is our Duty”
MPCB/ PUNE/ Ep_oqm_ FU“OOGGT Dote - 01-04-2020
To,

Executive Engineer,
Public Works Department,
Zilla Parishad,

Pune.

Subject: Hon’ble NGT Original Application No. 35/2021 filed by Sarpanch, Parwadi,
Gram Panchayat vs. M/s. Om Sai Stone Crusher & Ors.
Reference: 1. Hon’ble NGT Order dtd. 19/05/2021 passed by Hon’ble NGT.
2, Site visit carried out by committee members on 08/09/2021.
3. This office letter dtd. 06/10/2021 & Remider | dtd, 15/11/2021.
4. Your reply received through email dtd. 1 7/03/2022
5. This office letter dtd. 17/03/2022.

Sir,

This office has communicated letter vide ref. 3 and asked submit the information as during
committee visit, villagers raised issue of damage of existing village road due to transport of heavy
vehicles of stone crushers. However, during discussion, stone crusher owner informed that the
road is used for the transportation of only finished product. He also informed that if allowed he

. will construct road from Yamai Mal to Khusgaon Khind Velha Road ( 500-600 meter) and divert his
vehicles in order to avoid disturbances to the villagers.

Accordingly you have submitted the reply through email on 17/03/2022 and mentioned that
Yamai Mal to Khusgaon Kind Velha Road is not covered under development programme of 2001-
2021 & hence it is non planned road. However you have not given opinion about damage of
existing village road due to transport of heavy vehicles of stone crusher.

You are requested to submit the information in English language with clear cut comments
about any violation with evidence within 3 days. Eise this office will submit the report to Hon’ble
NGT without your says.

ropune@mpcb.qov.in

ropune@mpcb.gov.in
sropune1@mpcb.qgov.in

Yours Faithfully,

(Pratap Jagtap)
Sub- Regional Officer, Pune-|
Maharashtra Pollution Control Board.

Copy submitted for information to: -
1. Regional Office, M.P.C. Board, Pune.
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Office of the Senior Geologist
Groundwater Surveys and Development Agency, GoM.
Bhujal Bhavan, K.B Joshi Marg, Shivaji Nagar, Pune 05
Phone No 020 25521756/25521754 Email — srgeolpnu red:) Hi21.0 0

No. SG/GSDA/Pune/Tech/LGW/ & 3¢ / 2021 Date- 223 . 11/2021

E/M o f7<- —@O/Qi/

To,
Sub Regional Officer, Pune-I

Maharashtra Pollution Control Board, Pune.

Subject - Hon NGT original application number 35/2021 filed by Sarpanch Parwadi Gram
Panchayat vs M/s Om Sai Stone Crusher and others.

Reference- 1. Your letter MPCB/ Pune/ 211006 - FTS- 0204 dated 06/10/2021
2. Hon'ble NGT order dated 19/05/2021 passed by Hon’ble NGT.

With reference to the above subject, the hydrogeological survey was carried out from this
office at the proposed mining land located at Gat No 611, 612 and 649 Village Parwadi, taiuka Bhor,
district Pune.

The Detail hydrogeological survey report is enclosed herewith for your kind information and
further reference.

int Agency.

| T ¢ \L/ enior Ge
SQD{ & 9}}\%’ XV\ \<\ \\'\/ GroundwatersSurveys &

"‘\\)\\w\}’ % Dist Pune.

e:- Hydrogeological survey report

Copy submitted for information to -
1. Resp Regional Deputy Director, GSDA, Pune region, Pune.

2. Sub Division Officer, Sub Division Bhor, district Pune.
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Office of the Senior Geologist
Groundwater Surveys and Development Agency, GoM.
BhujalBhavan, K.B Joshi Marg, Shivaji Nagar, Pune 05
Phone No 020 25521756/25521754

Hydrogeological Survey Report

Hydrogeological survey was carried out by this office in the presence of concern
personnels at the said Gat.No.611, 612 and 649 of village Parwadi, Taluka Bhor, Dist
Pune.

At the time of Hydrogeological survey the following concern personnel were present,

1, Shri.Vinod Mangade, Land Owner

2. Shri, Dhavade, Representative,

The details of the proposed site are as below.

Name of Village Parwadi, Taluka-Bhor, Dist Pune.
Co-ordinates | Lat - 18°17’ 15"N, Long -73° 48'30"E
Elevation (msl) 715.80 m
Toposheet& Quadrant No 47 F/15 and 3A
Watershed No. BM-57
Category of Watershed Safe (As per GWA 2019-20)
Rock Type Basalt |
‘ Aquifer (Water bearing Zone) Shallow Aquifer ( Jointed and Fractured Basalt)
Location:

The village Parwadi is located towards South direction of Pune City at a distance of
about 40 km and due North of Bhor a taluka place at a distance about 35 km. The area
under study i.e said Gat No. 611, 612 and 649 are located towards North of Village
Parwadi at a distance of about 1.50 km.

Geomorphology:

The topography of the village is undulated, northern and eastern part cf village
shows hilly region and sloping towards southern direction. The general slope of the village
area is towards South direction. The first and second order streams are originated from
northern and eastern part of the village area and flowing towards South direction and

meets to Gunjavani River.
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Geology:

The nearby area of the proposed Mining land consists of solidified layers of basalt
and thickness of each layer varies from 8.00 to 15.00 meters and formed during upper
Cretaceous to lower Eocene period of Geological time scale. The basalt rock is dark grey to
black in colour, fine to medium grained, medium jointed and fractured in nature. The

information regarding geological as well as lithological section of the proposed area is as

below.
B Greyish to brownish coarse grained soil 0.00-0.50 m
E& Highly to moderately weathered Basalt. 0.50-3.00m __J
S Greyish black coloured, fine to medium grained, jointed | 3.00 - 5.00 m !
3 and fractured Basalt. - |
Greyish black coloured partly jointed Massive Basalt Below 5.00 m. l!

szrogeological Conditions:

At the studied Gat No. the Soil thickness ranges from 0.00 - 0.50 m, the weathered
basalt thickness ranges 0.50-3.00m, jointed and fractured basalt ranges 3.00 - 5.00 m.
below 5.00 m the Greyish black coloured compact Massive Basalt. The entire area of the
surveyed Gat No. is underlained by the basaltic lava flows of upper Cretaceous to lower
Eocene age. Geologically the area is covered by jointed basalt. Ground water in Deccar:
Trap Basalt occurs mostly in the upper weathered and fractured parts under phreatic

conditions.

Observations:

On the basis of Hydrogeological survey done by this office, the proposed land i.e Gat
No. 611, 612 and 649, there is not seen any Habitations, Settlement, School, College,
Temple, Bridges, Railway lines and Public drinking water sources in the vicinitv of stone

mining land area (i.e Gat No. 61 1, 612 and 649). The private groundwater sources such as

Irrigation Dug well (2 Nos.) are observed and which are 330-560 m away from mining land
area and 2 Nos.of bore wells are observed and which are about 260 m away from mining
area. The distance between mining area and existing groundwater sources is safe from tne
point of groundwater. The excavation of stone from the proposed Gat Nos. may no: j:ave
any adverse impact on groundwater and on groundwater sources present. Due to thne
stone mining at the proposed land, the artificial water storage structure may form:. Tre
rainwater may store during the monsoon and it may helpful for increasing groundwater i

surrounding area through joints and fractures. This Groundwater storage may be hie:piul
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for existing groundwgter sources. At the proposed land the stone mining activity will not

hamper or obstruct any natural regime of resource or flow of water during monsoon.

Recommendations:

On the basis of observations during hydrogeological survey following recommendations

are,

1. At the time of excavation process the applicant /company /every holder of a
prospecting license or a lease shall take all possible precautions to minimize dust
pollution and safeguard measures.

2. The applicant /company /every holder of a prospecting license or a lease shall take
all possible precautions to prevent or reduce to a minimum discharge of toxic and
objectionable liquid éfﬂuents from minor mineral quarry, workshop or processing plant
into surface or groundwater bodies and usable lands. These effluents shall conform to

the standards laid down in this regard, and they shall not be allowed to be flown
discharged in the adjoining forest land, if any.

3. At the time of excavation process the applicant /company /every holder of a
prospecting license or a lease shall take all possible precautions for maintaining the
natural ecosystem and aquifer system avail‘able if any and also do not disturb the
surface water body available/formed in the vicinity of proposed land if any.

4. At the time of excavation process the applicant /company /every holder of a
prospecting license or a lease shall take all possible precautions for maintaining to
avoid the runoff zone for excavation and mining must be done in recharge area. Also do
not disturb the natural drainage system, natural springs and aquifer system
available /formed if any.

. Inview of stone mining process the applicant /company /every holder of a prospecting
license or a lease shall comply strictly all the relevant provisions of the respective Acts
and Rules and corresponding procedures framed by the Central or State Governments
under these Acts and rules, namely (a) “the Mines Act 1952, (b) the Mineral
Conservation and Development Rules,1988, (c) Maharashtra Minor Mineral Extraction
(Development and Regulation) Rules 2013, (d) Any other Act or rules which the Central
or State Government may make applicable, from time to time, as regards minor
minerals.

6. During Scarcity period the Scarcity Rules of Maharashtra Groundwater (Development

and Management) Act 2009 are mandatory.

Senior

Groundwater Surveys & ment Agency,
Dist Pune.
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. SITHA/eRTE/592/2022 T -28/06/2022

To,
Hon’ble Sub Regional Officer,
Maharashtra Pollution Control Board, Pune
Jog Centre, 3rd floor, Mumbai Pune Road,
Wakdewadi, Pune, Maharashtra 411003

Subject: - Report Regarding Permanent Closure of Excavation and
Stone Crusher of Mauje Parwadi Tal-Bhor

Ref: - 1. Report of Tahsildar Bhor alongwith Panchanama Conduted
by circle officer Nasrapur, Talathi Parwadi Tal Bhor

With reference to above subject, it is submitted that, direction was
issued from your office to enquire and submit the detail enquiry report regarding
the point no.10 of the draft affidavit.

In this regard, the detailed report alongwith Panchanama Conduted
by circle officer Nasrapur, Talathi Parwadi Tal Bhor submitted by Tahsildar Bhor
attached herewith. As per the report and panchanama attached it is clear that
Crusher side having Black hard stone which is continuous in nature. control
blasting is used for extraction of hard black stone on side. also there is not any
incidence of landslide or rolling out of huge stone on side. At the side of crusher
there is no trees or crops.

Kindly Submitting this report for necessary action & perusal .

Yours sincerely,

Bhor, Division Bhor

- Copy to — Hon’ble District Collector, Pune (Mining Department)

D50 Sc/Parwadk feutrepor(1N4.2022
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